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LEGISLATIVE ASSEMBLY 
Wedne8day, 6th November, 1940 

The Assembly met in the Assemblv Chamber of the Council House 
at Eleven of the Clock, Mr. President (The Honourable Sir Abdul' 
Rahim) in the Chai~. 

BTA~I) QUESTl()~$ AND ANSWERB 

(a) ORAL ANswERS 
AssIGlOoDINT BY TB1D A. E. G. INDIA ELBOTBIC CoIIPANY, LuaTED, INOOBJ>O-

BATED IN GBBlIIlANY, 011' ~ BU8DrB88,AsSBTS, BTO., TO OUTAIN 
PABTIBS Dr BOJDu.Y. 

5. "Mr. l. D. Boyle: Will the Honourable the Commerce Member be 
pleased to state whether it is a fact: 

(a) that on the 29th August,. 1939, the A. ~. G. India Elechric 
Company, tAmited, a Company incorpOl'tl.ted in Germany, 
entered into an agreement with Martha Bertsch of Bombay, 
a Swiss inhabitant, Eugen Hemmer of Bombay, I! British 
inhabitant and Jeejeebhoy Nansbhoy Marshall of Bombay, a 
Parsi inhabitant, whereby the latter part1ies agreed t.o pay 
and discharge. d~bts, liabilities and obligations of the Company 
to the extent of Rupees three lacs and no more, in considera-
tion of the transfer to them of the Company's goodwill, plant, 
machinery, stock-in-trade, book and other debts, goods, furni-
ture and all other assets and property of the Company in 
Ind~a; 

(b) that the reason given in the Indenture of Bale for clolling down 
the business of the A. E. G. India Electric COlDJlany, 
Limited, and the disposal of its assets, was recorded as being 
the impending hostlilities between Great Britain an;j Gennany; 

(c) that the Controller of Enemy Property in Bombay objected to 
- the transfer being made and passed orders cancelling the 

Deed of Assignment; and 
(d) that despite this recommendation from the Controller of Enemy 

Prop~rty in Bombay, the Government of India recognised the 
transfer of this Company's assets and aHowed the new part-
nersMp firm to trade free of any supemsion from Oovern--
ment? 

The Honourable Diwa.n Bahadur Sir A. Bamaswami Kud&l1ar: (a) to 
(d). _ The position stated by the Honourable Member- is substantially 
correct. 

_ Mr. 1. D. Boyle: With reference to part (a), is it a fact that if the 
deed of assismment hRd 'not been !msde, 'the 'aBsets Bat JilibiUtielf of ,this 
company wo~d have -vested- in -the 'Custodian of EnemyProperJliy? " 

(127) ',,'- A,:·r. 
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The HOIlourableDiwan Bahadur Sir A. Ramaswami Mudaliar: That is 
so. 

Kr. J. D. Boyle: Have Government got anvreason which would 
~ pla.in why the German -Company was prepared io hand over the assets 
of the 'Company with no quid pro q'uo to the employees of the company, 
when by having it vested in the Custodian of Enemy Property, at the close 
of hostilities they might have s~ood to gain something back? 

. The Honourable Diwa;n, Bahadur Sir A. Ramaswariii Mudaliar: The 
deed of assignment, is a.long docurnent-an4 I, believe ,it contains a quid 
pro quo. In any case that document has been the subject Of investigation 
and study b'y the best leg/!oladvisers of the , o. ~rn nt and their ndvice 
is that the agreement is valid:' ; .. , 

.lIr. J. D. Bo,.e: What r was trying Ij;() get at is this. The A. E. G. 
Co., Lld., have a lot oimachinery in this country. !tis in operation in 
big mills in the Bomba'y Presidency. By keeping this company going, 
with its machinery still there, the transfer would ,merely enable the 
company to keep this concern warm until the end' of hostilities, wheu 
they can return to it. ' 

The ono rabl~ Diwan Bahadur Sir A. Ramaswami Kud&liar: That is 
exactly the question that WQS referred to the legal advisers and they were 
of opinion that the' agreement was not a fictitious transaction or a colour-
able transaction and Government are bound to respect the opinion of their 
legal advisers. 

Sir Cowasli lehangir: May I ask, if the Custodian of Enemy Property 
had got the assets of this :company, would he not also, have supplied the 
customers of the old German Company with such material a.nd machinery 
as may have been in stock in India at the time and is that not being dOllf' 
with other German companies whose assets are now under the control of 
the custodian? 

The Honourable Diwan Bahadur Sir A. Ramaswami Kudaliar: That is 
perfectly true, but we had to act according to the Defence of India Act 
which says that if on the outbreak of war, that is the 2nd of September, 
the concern is an enemy firm, then the property of that firm vests in the 
Controller of Enemy Property, but this'firm, on that date, according to our 
legal advisers. was not an enem.v firm, and that is the narrow point that 
has to be considereq from the technical and legal aspect of the question. 

'Sir Oowasji Jehan8ir: Whatever ; happened, the, circumstances ~o ld 
Mve, been the same today, so far as ,the clients of the old company were 
concerned. Whether the. Controller supplies the goods 01': this new 
company supplies the goods, it makes no difference to my Honourable 
friend behind me. 

, . 

'][aUlana Zalar Ali Khan: I should like to know whether the Govern-
ment of India are anxious to erect a fifth column with their own hands in 
BOQlbay., 

111". 3. D. Boyle: May I ask one more supplementary question? I 
do not doubt the' opinion given to the Honourable Member 'by the legal 
advisers of Government, but is ther-e ,nQ means of stopping transactions 
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()f this kind, under the Defence of India Act. whereby an enemy can 
transfer his business to a new partnership firm only five days before the 
()utbreak of the war? 

The Honourable Diwan Bahadur Sir .A... ~a i )[udaliar: 
I can answer that question generally and not with specific reference to 
this particular 'company for obvious reasons. If,.in the course of business, 
it comes to the no.tice of Government that the transfer, tl10ugh ~ al in form, 
works out in practice as a colourable transaction.' Government have got 
the power and would use the power by resuming control .of that prop~rt . 

Xr. J. D. Boyle: I take it that Government saw no difficulty or danger 
in allowing this to continue. 

The Honourable Diwan Bahadur Sir A. Ramaswami KUdallar: 
That must be the implication. 

Sir (JOwasji Jehangir: Is it an Indian company or an 0 European com-
pany? 

The Honourable . Dtwan ~ B&hadur ,Sir .A.. Bamuwaml° lIudaliar: 
I am answering that a little later. 

Jlr. Lalchand Navalrai: Has the present company to which the busi-
ness has been transferred any interest jn Germany now with regard toO 0 the 
assets? 

The· Honourable °Biwan Bahadur Sir .A.. ltamaswaml Kudaliar: 
Presumably not. 

"Dr. Sir Z1auddin  .Ahmad: In view of the fact· that the-Germans knew 
muclL earlier that war was coming on and some bogus 0 transactions were 
made.. lnay I know whether Government made enquiries whether this 
transaction was a bogus one? 

The Honourable Diwan Bahadur Sir .A.. Ramaswami Xudaliar: 
It must be obvious that we made inquiries on that point. 

AsSIGNMENT BY THE A. E. G. INDIA ELECTRIC CoMPANY, LIMrnm. INCORPO-
RATBD IN GERMANY, OF THEIR BUSINESS, AsSETS, ETC., TO -CnTAIN 

PARTIES IN BOMBAY. 

8. *J[r. J. D. Boyle: Will the Honourable the Commerce Member he 
pleased to state whether it is a fact: 

(a) that the three parties mentioned in the preceding question nre 
now trading under t.he name of A. E. G. Electric Company, 
in Bombay; 0 

(b) that these parties were em,ployees of the A. E. G. India Electric 
Company, Limited, incorporated in Germany; and 

(c) that the new company was compellf\d by agreement to employ 
the same solicitors m Bombay as were empJoyed by the late 
company? 0 • 

,The Honourable piwan BQ&4urSir _.A.. R&maswamJ ,Jl11l1al1ar: 
(8), , t l~, 'Sir. -. '" ; 

A 1 



LEGISLATIVE ASSEMBLY [6TH Nov. 1940 

(b) Government understand that two of the partners were employees 
and one was an agent. 

(c) There is a clause to that effect in the Deed of Assignment. 

AssIGNMBNT BY TJDD A. E. G. INDIA Er.BoTmc CoMPANY, LIMITED, INOOiU'O-
RATED IN GBB.M.ANY, OF THBIB. BUSINESS, AssBTS, BTO., TO CERTAIN' 
PAB'i'IBs IN BoMBAY. ' 

'1. ~. 1. D. Boyle: (a) Will thE' Honourable the Commerce Member 
be pleased to state the nature of the debts and obligations taken over by 
the new A. E. G. Electric Company of Bombay? 

(b) What is the total amount of the company's book debts and what 
proportion of those debts may be considered good? 

(c) What amount of the debts has so far been collected by the new 
company? 

(d) What was the book value of the stock and other assets taken over 
by the new company? 

(e) To whom will any surplus, if realised, belong? 

'I'Ae JlDn.ouaIMe Dtwan BaUcIur, Sir A. Bamuwami XudaIiar:, 
(a~ to (e). Government do not consider that they sllould disclose maUerl:1 
which relate to the affairs of a private concern. 

Mr. 1. D. Boyle: The object of the question has been practically 
answered by you in some degree in reply to the supplementaries to ques-
tion No.5. The point I want to elicit is whether in fact the new com-
pany did pay anything to the old company for taJang 'over the asee.ts of 
the old company?' 

The lIonovab1e Diwan Babadur' Sir .I.."lI.8muwami Kuddar: 
The Agreement ~ tai ;i all the conditions under which the transfer took 
place and the legal advisers 'are of opinion that the agreement is valid, 
that is to say, that there is a consideration for the agreement. ' 

Mr. lIuhunmaci AIhar Ali: With ..!'egard to these questions, may I 
know whether Government cannot separate the legal aspect from the 
political aspect? 

The Honourable Diwan Bahadur Sir A. Jtan:iarJ'aml da iar~ 
There is no political aspect at all. ' 

Mr. ](uhammad Azhar All: Suggestions were made about 'the fifth 
column. " 

DELAy IN HOLDING THE AUTliMN SESSION OF THE LBOISLATIVE ASSEMBLY. 
, . 

8. -Dr. Sir ZiqddlD .Ahmad: (a) Will the HonQurable the Leader of' 
the House please state why the meeting of th~ Legislative Assembly was 
not held in the mohth of September as ih previous yean! '! 

(b) In h~w of the extraordinary world' si~ ;atipn, d~d. Gov'ernmeht con-
sider the desirability of early consultation with the Members of the 
Legislature? 

. '1'Il8".1lonourabtis Sir llha~ bad  Zatm1Iah nih: (a) and (bl, Th~ 
txlFencU!8 of what the Honourable Member refers to as the extraordinary 
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world situation may have precluded the holding of a Session of tlie Legisla-
tive Assembly in September. He may take it that all reJevant factors 
must have received due consideration at the hands of His Excellency the 
Governor General in coming to his decision. 

, . 

Dr. Sir Ziauddin Ahmad: May I know whether the considerations 
created by the war were more emergent in the month of September 
than they are now, when we have got the Eastern Group Conference? 

The Honourable Sir Muhammad Zafrullah Xhan: That is a'matter of 
opinion. 

Dr. Sir ZiauddiD. Allmad.:' The Hohourable MenllJei.o Said that on account 
of the politieaisituation the Assembly could not be held in September. 
1 ask what are the politi ah~ir stan s now, and how have they changed 
since September. If this argumentholdlil good, we shall never ruwe, an 
Assembly SeStiion at all. 

The Honourable Sir Jlubammad Zatrullah Dan: I neither mentioned 
the political situation nor ma.4e any reference to any politiealsituation. 

Sir Muhammad Yamin JtbaD: The question is, why it was n6theld in 
Simla as usual. There is no insinuation. Usually the': meetings are 
convened ,in Simla in Septentber. This. year it has been convent:d in 
November, that is more than two months after the usual period. What 
was the reason why the Session was not held in Simla in September and 
had been postponed by two months? 

The Honourable Sir Muhammad Zafru11a.b. Khan: There is no questiolJ 
of Simla or Delhi, and I believe the Honourable Member who put the 
question is himself protesting against any reference to Simla, but aU sorts 
of considerations might have influenced His Excellency's mind in calling 
the Session later rather than earlier, and I have said that the consideration 
refen·ed to in .part (b) of the question mig4t itself have been one of the 
main factors. 

Sardar ,Sant~  What are the considerations? That is the ques-
tion. 

The Honourable Sir Muhammad Z&frullah Khan: I do not know all 
the considerations tha,t ~n l n d the Governor General's mind in calling 
the Session in November. 

Sir Muhammad Yamin ][han: Was the Honourable Member not con-
~ lt d for the purpose of convening a Session of the Assembly? 

The Honourable Sir Muhammad Zafrullah Xhan: That scarcely arises 
out of this question. I have raised this point on previous questions, and 
it arose on adjournment motions also. In no case can it be disclosed to 
HOnmil'able Members what consultations take place between the Governor 
General and the Members of the Executive Council" particularly  with 
regard to matters which e,re entirely within the discretion of the Governor 
GeDeral when the decision must be hit:! decision. 
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lIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member wanted to know not what consultation took place, but whether 
the Governor General sought his advice; that was perhaps the question. 

The· BOD01U'&ble Sir Muhammad ZafruIlah Khan: Even that I am not 
prepaJ:ed to disclose, not that there could be any doubt with regard to 
these matters generally, but, once the principle is admitted, one would 
have on each occasion to say whether one was consulted or not, and that 
is a matter which cannot be disclosed. 

Sir Muhammad Yamin Khan: My question is clear, viz., in those 
matters where this House is directly concerned and which concern the 
procedure of thia House, I want to know whether there the Government 
of India, as such, are consulted by the Governor General. I take it the 
Governor General has only got to issue the orders for on ~nin  a meeting. 
but really the decisions are taken by the Government of India, in con-
sultation with the Honourable the President, as to when a Session is to be 
held and what the business is going to be. Now, having regard to these 
points, ",as i;lle HonoUl,"al,lle Member cOIl9ulted .on the point as to whether a 
meeting would beheld in September or not. and, if so, what advice was 
given by him? I should like to know whether the Honourable Member 
was consulted and whether there were certain consideration·s in the mind 
of the Government of India or not. 

The Jlonourable sir Muhammad Zafrullah lDw1: The Honourable 
Member was not correct in stating that the decision had to be arrived at 
by the Government of India; the decision had to be arrived at by the Gov-
enlOr General. It is one of those matters which he decides at his discretion 
and it is open to him to cousult the Government of India to whatever extent 
he li s, (Int rr ption~ ~y I finish-'-arid td come to his own decision on 
the matter; and I must again repeat that I am unable to inform the House 
what consultations if any have taken place and what was the advice given 
or whether any consultation did or did not take plsce. 

Pandit T.akabmj Kanta 1Iaitra: Will the Honourable Member kindly 
enlighten us as to whether, as a matter of fact. advice is actually tendered 
to His Excellency the Governor General? I do not want to know what 
advice is tendered. but I want to know the constitl1tional position.'Uiz .• 
whether the Members of the Executive Council of the Governor General 
do tender any advice to the Governor General., 

The Honourable Sir Muhammad Zatrullah Khan: Thev tender advice 
on all sorts of matters on which they are asked to tender advice. 

Pandit Lalrshmi Kanta Mattra: Including this pMticular matter con· 
cerning a Session of this Assembly? 

The Honourable Sir. Muhammad Zafrulla.h Khan: I ha've answered 
that. In matters which are the business of tht> Governor General alonl:! 
it is for him to decide whether. in order t.o enlighten his own mind and 
in order to have all the considerations affecting the matter before him. he 
will or he will not consult his Council or the Members of his Councilor 
anybody else that he chooses to consult. over the matter, but that is 
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purely for him to decide. 'rhere is no obligation upon the Council to 
tender advice on matters which are within the discretion of the Governor 
General. 

Samar Sant SiDgJl: Sir, on a point of order, I say the question has 
been repeatedly put about this particular instance and I do not know 
why it has not been answered. Is it open to the Leader of the House 
to evade the ?uestion? 

Kr. President (The Honourable Sir Abdur Rahim): The queStion is 
still under reply. ' 

Sir Oowasji .Jehanglr: May I know whether Simla has been given up 
for good so far as this Assembly is concerned? 

~ ." . 

The JlDnourable Sir )(uhunmad Zafrallah lD1an: This does not ariBti. 

]\/[r. President (The Honourable Sir Abdur Rahim): Yes, it .does not 
arise. 

Sir OowasJi .JehangIr: May I know whether the Government are pIe-
pared to come to Delhi whenever it is necessary to hold a meeting or 
Session of the House whatever the time of the year it may happen to l,e? 

The Honourable Sir Ifnhunmad Zafrullah Khan: Wherever a SesSIon 
of the Assembly is summoned by the Governor General, there the Govern-
ment of India will go. 

D!'. P ••. Banerjea: Is it not a fact that the British Parliament has 
been in almost continuous session since the commencement of the war? 

The BoIlourable SIr Knbunmad ZafrDIl&h lDLaD.: 'l'hat does not arise 
out o~ this question. . 

:mo. Presldent (The Hono1.1l'&ble Sir Abdur HamiD): Yes. that doea not 
arise. 

Pandit T4ksbmi Kanta IIaltra: I raised a specific question and I want 
a specific reply. I want to know from the Honourable the Leader of 
the House whe,ther it is a fact that he tendered &nt.advice to me 
Excellency the Governor General with ~rd to this particular Session 
of this House. 

The 'BmlomableSIr Jlubammad Zaft'IIIIah·· Kh&n: I have tried to 
explain that the Honourable Member is not entitled to know' that. 

Mr ••. S:. Alley: On :rpoint of order, on the point if he waB consult-
. ed, he may be within the privilege of not disclosing that fact and the 
nature of the advice, but has he got the privilege of not admitting or 
denying the fact that he ~as consulted or not? 

Kr. Presidel1t ('l'he Honourable Sir Abdur Rahim): I have had occa-
sion to point out 'more than once that I cannot compel a Member of the 
Government to satisfy by' his answer any particular Member. A Member 
of Government is at libp.rty to give any answer he considers \ appropriate. 
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¥or; J[ubammad ~ .4li:, Is it within the knowledge of the Honour-
able MembEmS of this Exeeutive Council that the' Honourable the President 
of "the Assembly was consulted in this matter? 

. ~ Bouoarable Sir Jlubmmad Za1:ruUah JDaaa: I have already said 
th~t the Honourable Member is Dot entitled to know that-certainly not 
;r~~ 

Sardar Sant Singh: May I know if the Leader of the House has been 
consulte9. in this matter. or not? 

The Honourable Sir Mubammad Zafrullah nan: That is . what I have 
declined to &.DSwer. , 'J':'. 

K:r. President (The Honourable Sir Abdur "Rahim): Next questIOn . 
. ".'..1. 

INDIGNITIES SUFFERED BY INDIAN LAscARS IN SoUTH AFRICA. 

9. -Mr. Lalchand lIavalrai: (a) Will the Secretray for Education. 
Health and Lands be pleased to state if his attention has been drawn to 
1ilLe, ~ws p b~ ll .y tae Associated }TeS!!. ]lombe.y.op. thEt l~th Sept.em-
~r; 1940, under the captlion "IndignitiElB 'in ~o th Ali1ea, Iiidian Lascars 
Iinpnsoned' .? 

, (b) Is the Honour!l'ble ;Member. p ~p~rad to mike .. a. statement on what 
Mr. Kurup. the" Presld-etlt of the fnduln Workers ]lim grants League. has 
iltil.ted with regard to the i1ldignities suffered by the wdian lascars Bnd 
their being put to greater exploitation? '  . 

"(0) What ste.ps do o r~t propose to ta;ke sn4 what guarante.,. do 
they a.s:k o~ agwnst Sij.,C}i a tr .ll ~ nt  

The Honourable Diwan Bahadur Sir A. llamaswami Mudaliar: (a) Yes. 

(b)"'l'he irieideht to'whi:ch' Mr. Ktirup refers is probably the prosecution 
of the lascar crew of the S. S. ., Baron Scott" . 'lb.e Goverillnent of 
India are infonned that these. ~~ were found guilty of contiull8d wilfUl 
disobedience of orders and sentenced to a short tenn ofirilpnsonment. it 
Durban under the Merchant Shipping Act. Of the 22 seamen on i~t d. 
18 ,pl a l~ gWlty to ~b. . charge. 

(c), Does net. therefore. arise. 

: •. ~U.n  ~~ tInl . ~ y Iimow from t~ . ~abl  ~b r 
whet.her It W88 Wlthm thew rlgtits to oIfer any IDdighlties wha,tever to 
these men (part one of the question)? 

. _. JlODOUrableD ... · ....... 1Ir Elf £0 BalunI:mi • ....ar: No one 
has got the right to oaer any indignit,Y to any other person in this world. 

JIr. Lalchand lIavalral: May I know whether any indignities were 
oB'ered or not in this case? 

~ mHloura1lle Dlwan Bahadur Sir A. lItImUWaml Kuda1lar: To the 
best of my knowledge, no indignities were offered, 

1Ir. Lalcband lIav .... : May I know if the Honourable Member has 
made inquiries about it or not or the Honourable Member is simply 
presuming? If 80, will the Honourable Member make inquiries 80 that 
there may not, be any recurrence of such indignities? 
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The lloDourable »iwan Bahadur Sir A. ltamaswami I[udallar: S11', 
luquiries have been made by the Agent General in South Africa to whom 
certain complaints were made, and inquiries will be made as regards any 
indignities on certain specific complaints when these lascars reach Cal-
cutta ,or I1ll ,Indian ,pon. 

Mr. Qorind V. D8Ihmukh: What is the nature of the indignities offered 
to these -men? 

fte Honourable DiN Bahadur Sir A. Jtam,aawami I[udaliar: The 
HOIl()Urable Member who has put the question refers ,to an article which 
p-ontaills the nature of the complaint. The nature of the complaint is 
,that they were not entitled to be transferred to "his 8'. S. "Baron Scott". 
'They were transferred from one ship to another. OI;l.e of the aoT~aints 
-was that they w~ not required to be trans rr ~ to this .particular vessel. 
The reply I ha~  got is that they signed oIl an' agreement fo.r twelve 
-months to serve in any vessel Which woUld go 'to Il1dia ,4Ild that, there-
fore, there WIl.R no subRtance in that complaint. That was the main 
.:reason why tbeydeclinedto PUra~~, ~ ir y.CiJlge ani ,they were prououted 
;under. the Merchant .shipping Aot. 

Kr. 1[. S. Aney: What is the indignity? 

ft. :mNIouralU Hi ... BaIladvSir A • .JIaIDU'W.8DiiMudallar: That 1 
-cannot :understand. . 

Kr. Gavind V. Deshmukh: Was that the omy eomplaint? 

The Honourable Dtwan Bahadur Sir A. :Ramaawami 1[ud.&Uar: That 
is the only complaint for which they have been prosecut,ed. 

1Ir .•. 1[. Joshi: Mav I ask whether, under the Indian Merchl.nt 
Shipping Act, lascars are" asked to sigri agreements to be transferred to 
.any part of the -wolid. or to any' shipS belonging to the same owner or 
whether there are any limitations undflr the ~ nt  

The Honourable Diwan Bahadur Sir A. :B.ama.swami I[udaliar: Am I 
~to Wlderstand that it is a general legal questiOJl that the Honourable 
Member wanta me to answer, or is it with reference to this part.icular 
,question? 

Kr .•. 1[. Joshi: As regards the particular question under diacUSSlon, 
the Honourable Member tald us that they had made an agreement to 
serve on any ship belonging to any company'! 

~ B .o abl  m.an Bahadur Sir A. BamaswamI Kud&Uar: 1 said 
'On any ship that would travel back from the Unit-ad Kingdom to am 
Indian port belonging to the same companl. 

1Ir ••• 1[. Joshi: The Honourable l\f.ember did not lIay that. May I 
ask whethel' the Government of India have considered the question that 
.a lascar can be asked to sign an agreement to be transferred as if the 
lascar was not a h\l11,U1.D being and to serve under any master, and whether 
t,he Government of India r~  that it is a right thing to do, because I 
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feel that the Government of India must have considered that to ask Ii 
human being to be transferred to another person as if it was a chattel is 
a wrong thing and. is cousidered to be slavery? 

The Honourable Diwan Babador Sir A.. Ramuwaml Jladaliar: All this 
indignation is ununderstandable by me. The lascars sign certain agree-
ments before they are taken on. There are in some cases linnted agree-
ments. Wlult the limitation is refers to the voyages and the country to 
which they can go. Within the management of the same company 
transfer from one ship to another is one of the most natural transfers 
that takes place and I fail to see where the question of slavery comell in 
ItS the muster is the SUlUe master. the Managing Agent of the same 
Comp!Wy. 

Kr .•••• 10lhi: Mav I ask whether the Government of Iudia have 
considered wheth,er under the ~ritish Merchant Bhipp~ Aot a seaman 
. .I~n be transferred from cine ship to another without the consent of· the 
seaman himsslf? . 

'the HODOUrahle Dlwan BahadurSir· A.. Bama8w&ml K1ldaU&r: In .any 
case, this agreement is an agreement whiesh is entered into by the -Indian 
lascar whereby he agrees to be transferred from one ship to another of 
the same Company. i 

](f .••••. .TofI1I1:May I ask whether the· Governinent of India is aware 
that there are certain a.greements which on account of their being against 
the public policy are wrong? 

Mr. President (Th~ Honourable Sir Abdur Rahim):. That is a matter 
of argument. . . 

AI..t.oTMENT OF DU1!'TBIEs' QUABTE~ nf NE)V DELHI. 

10. *Jlaulana Z&far Ali Khan: (a) Will the ~no rabl  the Labour 
Member be pl ~s d to state the total number of Duftry'squarters in New 
Delhi available for allotment duriDg the winter seasons 1926-27, 1900-al. 

~ , 1938-39, 1939-40 and 194O-41? 

(b) How many of them were allotted by the Estate Office to the duftries 
and record lifters cif the Diredor General, Posts and Telegraphs'Office. 
during each year mentioned in part (a) sbove? 

(c) How many duftries and record,lifters were left npro i~ d for? 

(d) Has there been gradual' decrease in the numbex: of qu.:u.ters allotted 
each year? If so, what is ~  r a~~ for such decrease? 

The Honourable Diwan Bahadur Sir A. :aa.m.."ami .udaUar! (a.) to 
(c). The information relating to the years 1926-2'1 a.nd 1930-31 is not 
available as the records have been destroyed... A statement ~ i in  the 
informa.tion required in respect of the years 1936-37 and 1988-39 to 
1940-41 is laid on the table. . 

(d) Yes. The Duftries' quarters are allotted on a pro rata basis. If 
the total demand of all Departments for them increases, the number 
failling to the share of a particular Department, proportionatf!ly decreases. 
The total demand has been gradually increasing and accordingly there 
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has been a gradual decrease in the number of quarters allotted to the· 
Director General, Posts and Telegraph's office. 

Btatemsnt· 

-
1936-37. 1938-39. 1939-40. 1940-41. 

1_ Total No. of Duftries quarters 220 234 23-1 234 
available for allotment. 

171 2. No. of quarters allotted to Duf- 21 13 9 
trie8 and Record lifters of the 
Director General, Poets aDd Te- i 
legraphs office. 

3. No. of Duftries and Record 7 9 
151 

16 
.lifters to whom' qnart;ars were 
not allotted. I 

Al.LoT:MENT OF PEONS' QUARTERS IN NEW DELm. 
11. *:Maulana. Zafar Ali Dan: (a) Will the Honourable the Labour' 

Member be pleased to state the total number of Peon's quarters in New 
Delhi available for allotment during the winter seasons 1926-27 to 1940-41? 
(b) How many of them were allotted by the Estate Office to the peons. 

of the Director General, Posts and Telegraphs' Office, during ea.ch year' 
mentioned in part (a) above? 
(c) How many peons were left unprovided for? 

(d) Has there been a gradual decrease in the number of quarters allotted 
each year? If so, what is the reason for such decrease? 

The Honourable Diwan Bahadur Sir A. BamaswQli. KudaUar: (a) to 
(c). The information l'elating to the years 1926-27 to 1$81-82.is not avail-
able as the records have been destroyed. A statement giving the informa-
tion required in r ~ t of the years 1932-33 to 1940-41 is laid on the 
table. 

(d) No. It do~s not, therefore, arise. 

1. Total No, of Peons' 
que.t"ters available for 
allotment. 

2. No. of quarters allot-
ted to Peons of the 
D. G. P. & T.'s office. 

3. No. of Peons to whom 
quarters were not al-
lotted. 

6 

20 

Btat_t. 

3 3 3 3 3 3 3 

1 
" 4. 
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Mr. L&lcbJ.nd )favalrai: May I ask if they get aBything by way 0l 
rent if no quarters are aJlott-ed to them? 

"The Honourable Diwan Bahadur Sir A. Ramaswami Kudal1ar: I 
'should like to have notice of' that question. . 

: STANDARD AND GRADATIONS OF GHEE A.DOPTED BY THE GOVERNMENT OF INDIA.. 

12. -Dr. Sir Ziauddin Ahmad: (a) Will the Honourable the Law Member 
:please state what the meaning is of gradation in ghee? 

(b) How many grades have the Government of India adopted in ghee? 

(c) Is it not a fact that the standard and gradations are different in 
-different provinces, and that the Food Adulteration Acts of various pro-
'vinces do not tally? 

(d) Have the Government of India fixed its silandard by testing raw 
,ghee or wild ghee? 

(e) What is the 'quantity--on-whtch'these experiments -are-ma.de? 

(f) Has the attention of the· Government of India been drawn to the 
'quantity C)f ghee exported from Gantul' (;Madras PresideD.CY)? 
(g) Is it not a fact that the total quantity exported from Gantur is 

lInore than the total quantity of milk which the cattle ofGBntur can yield? 

(h) What materials are used in Gantur to produce the so-called h ~ ~ 

(i) Ha.ve the Government Of India satisfied themselves that they can 
,purchase pure gheefrom the United Provinces? If so, al·e they prepared 
to undertake to purchase pure ghee for the Members of the Assembly? 

(j) What steps, if any do the Governmelit 'Of India propose to take to 
'stop ,adulteration? 

lb. I. ;n~ ... : .(8) IIond (b). 'Under the Agrit;Ultural Produce 
'{Grading aoo Marking) ( h~) l s, ~~, packEll'!' IDf:ly use the 
~ A r  label on ghee havmg th~ al~ti B .. pr s.~~d m"the r l~. 
Under the rules two grades are prescnbed 11111: Sp ll~l and' General ; 
-under "Special" provision is made for two types of ghee,---."Cow" and 
"Buffalo". 
(c) and (j). Prevention of adulteration of foodstuffs is a provincial 

subject under item 80 of Part II oftha ~nth Sohedu[e to the Govern-
ment of India Act, 1935. The standards prescribed for pure ghee under 
the Provincial Food Adulteration Acts are not uniform. This question 
was examined by an ad hoc Committee of the Central Advisory Board of 
Health. The report of the Committ-ee was adopted by the Board at its 
meeting held in Poona in July last. ~ orts are being maae on the basis 
then accepted to secure uniformit.y 1n1:.he standards pres('.ribed under the 
Provincial Acts. 

(d) The phrase "wild ghee" is not understood. Government fixed the 
standards for .. Agmark" ghee in consultation with the producers and the 
trade after testing both raw and refined ghee. 

(e) The numbers of ghee samples 80 far analysed under the "Agmark" 
scheme are: 

Raw ghee-200 . 

.Refined ghee-9500 (approximately). 
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The latter represents a total quantity of more than Ii 18kh maunds. 
sampled. The minimum quantity of each sample is six oz. 

(f) Yes. 

(g) No. 

(h) In Guntur 8S elsewhere pure ghee is made from milk fat. 

(i) Yes. The Honou,rable Members of this House can purchase their 
requirements of •• Agmark" ghee in the market without the int r ntion~ 

of Govenlment. 

Dr. Sir Ia~  ~ad  My question waD with reference to ille. 
pun:hase of gliee bY ibe' Government of India. In view of the fact. that 
it is not possible to purchase good ghee in any ~ t il). the Unit d~ 

Provinces, may I ask why the Government of India are paying higher. 
l1rices . for the adulterated ghee? 

Kr. J. D. Tyson: The Depar.tment for which I speak is not a purchaser· 
of ghee at all. 

Dr. Sir Ziauddin ~ad  May I ask t.he Law Member. to reply thi$-. 
question? .  . 

The Bonourabk Sir .at,,, a .~ . a  Doe.tIIle Honourable· 
Member expect me to answer a supplementary question on a question. 
which ('ught to be answered by aoother Department '1 

Dr. Sir Ziauddin Ahmad: In view of the fact that it is humanly im·. 
possible. to purchase pure ghee in the United ProvinCes .  .  .  .  .  . 

The HOnourable Sir Jeremy Raisman:. Not even the wild ghee in the 
savage state \' 

Dr. Sir Ziauddin Ahmad: ••• may I ask why the Goverwnent of: 
India' use purchasing the adulterated ghee frOIll the markets of Khurja, 
Chandausi, Hathras and other places and paying the price of pure ghee 
when it is not pure? 

The Honourable Sir Muhammad Zafrullah Khan: The HOllourable· 
Member had better put down a question t.o that effecl aod I shall try to. 
give a reply. -

D1i:SIRABJLlTY OJ!' ENLARGING THE APPELLATE JURISDICTION OF THE FEDERAL. 

COURT. 

13. *Dr. P .• '. Ban.erjea: (a) Will the Honourabie the Leader of the· 
House please state whether the attention of Government has been drawn 
t~th  decision of the Judicial Committee of the Privy Council in Horiram 
Singh 'l!eT8U8 King-Emperor reported in the All India Reporter-1940 Privy-
Council 54 whicn makes the appeUate decisions of the Federal Court final 
for all pr~ ti al; purposes? .  . . 

. ' (b) .~  o ~~~~t aware that important questions of o~t~t tional  
law h ~ beenra$ed in appeals iii. the Federal Court whose deC1810nS arE:· 
practically final according to the Privy Council ruling? 
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• 
(c) Do Government propose to remove the anomaly that, while practi-

cally final decisions are given by the Federal Court in appeals involving 
'important questions of constitutional law, appeals under ordinary civil 
"law must be taken to a higher trihunal, namely, the Judicial Committee 
of the Privy Council? If 80, how? 

(d) Are Government aware of the dissatisfaction among the liti~ant 
public that there should be two forums for final appeals, and that whlle a 
few can get their appeals decided in India. others are forced to go to 
England? 

(e) Are Government prepared to consider the .advisabiJity of, bringing 
into operation section 206 of the Government of India Act, 1935, and 
investing the Federal Court with the powers permissible under that section 
with the least possible delay? . 

The Honourable Sir Mubammad ZafrDllah Khan: The question should' 
'have been addressed to the Honourable the Home Member. 

UN STARRED QUESTIONS AND ANSWERS. 

hPoINTJrIENT OF CoMlinTTEEs OF PILGRIMS AND A1iIB-ui-Hu BY PORT liM 
CollDllTTEES ON PILGRIM SHIPS. 

28. lDum Balladar -Shaikh I'ul-i-Baq :Plraoha:· (8) Will the S~ r tary 

(for Education, Health and Lands please state whether Port Haj Commit-
tees can appoint committees of pilgrims or Amir-ul-Haj on pilgrim Bhips 
leaving their ports? 

(b) Are any such appointments made on ships returning back from 
-Jeddah full of pilgrims? If so, who makes those appointments? 

(c) How many committees and Amir-ul-Haj were appointed during the 
'last two years? 

(d) Did they submit any reports making s stion~ orth  i p~
-ments in shipping arrangements? ' 

(e) If so, how many of their suggestions have been aceepted by Govern-
,ment and how many rejected? 

Kr. I. D. 'l"y1OJl: (a) Yes. 

(b) Appointments are made by His Majesty's Legation at Jedda. 

(c). 82 AmiTs-ul-Haj. No Committees of pilgrims were appointed. 

(d) Yes. 

(e) Reports of the A iTs~ l a  are examined by the. Port Haj Com-
mittees who. forward to the Government of India their recommendatiOI¥l. 
These  recqmmendations are scrutinised. by the o r IIl n~. of India and 
; action is-fuiken where this is possible and justified: if the,vrelate to matters 
-of pdlicy, the Standing Haj Committee is consultedllefore appropriate action 
is taken. In view of the practice just described, the report of each Amir-ul-
Raj ,is not separately' examined by the Government of India and it is not, 
-,thel'efm-e, possible to comply with the Honourable Member's request': ; 

i . .' j ~ . ~ ; ;- .; J I ,  .  , ~ 
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APPOINTHBNT OF s~ ST.FF ON INDIAN Pn.aBIH SHIPS. 

99. Khan Bahadur Shalkhl'azl';'i-Baq Piracha: (a) Will the Secretn:-y 
for E,ducation, :aealthand Lands please state whether any provision has 
been made in the Indian Pilgrim Ship Rules that shipping companies should 
appoint Muslim staff on their pilgrim ships? 

(b) If the answer to part (a) be in the ~ati , how many Muslims 
and non-Muslims are employed on the ships of the Mogul Line? 

(c) Are Gov,ernment aware that there is a keen d ~~ for nurse$.,on 
pilgrim ships? If so,whu,t ste.ps have Government taken to compel the 
ilhipping company .to employ. :such nurses? 

(d) Is it one of the functions; of the Port Haj Committee to provide 
Muslim staff far ~plQy nt on board Lhe pilgrim ships? 

(e) If the an.~w r to part (d) be in the a i.~ati , on how iua..ny occa-
sions have the services of the Committees beep utilised by the Mogul Line? .  . . . .. . 

1Ir. J. D. 'l"y1lOll: (a) The attention of the Honourable Member is 
invited to sub-rule (1) of, rule 84, sub-rules (2), (4) and (5) of rule 156 and 
rule 165 of the Indian Pilgrim Ships Rules. 

(b) 527 Muslim and 472 non-Muslim crew. 

(c), Yes. The matter is under examination. 

(d) Yes. 
(e) Figures are not available but the Bombay Port· Haj Committee 

frequently sends to Messrs. Turner, Morrison & Co., Muslims for employ-
ment and if there are v8caD,cies and the'applicants are found suitable they 
are invariably employed. . ' 

SHIPPING ARRANGEMENTS FOR THE NEXT lIA..J,Pn.aiRIMAGE. 

30. Bhaa Bahadar Sbalkh I'azl-l-Baq PJracha: Will 'libe. Secretary for 
Education, Health and Lands please state whether Goternment have 
under consideration the question of shipping arrangements for Indian pil-
grims who wish to perform the next Haj Pilgrimage? Do Government pro-
pose to consult the Port ~ C,omm;ttees in theIDli'tter? 

1Ir. J. D. Tyson: The attention of the Honourable Member is invited 
to the press communique, dated the 31st October, .1940. (ioverIiIDent 
propose to consult the Port Raj Committees as and when' occasion arises. 

RATIFICATION OF THE INTE:BNATIONAJ. SANITARY CoNVENTION OF PARIS. 

31. Bh&n Ba.haclur Shaikh I'azl-i-Baq Plracha: (a) Will the Secretary 
for Education, Health and Lands pleaae state whether the Government 
of India have ratified the Internatipnal Sanitary Convention of Paris, 
1928? 

(b) If the answer to part (a) be in the negative, are Government under 
any obligation toeomply with its pro is io~s  

(0) If the ru;ts'Yer to part (b) be in the affirmative, ha ~ G.Qvernment 
arranged any quarantine stations or hospitals at the ports in this",country, 
-for dealing with cases of infectious diseases mentioned in ~h  Con ~l ti~n  

~ -t .' : ~ ~ : . !"}' .... ;.. '  . :  ; 
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(d) Do Government charge any fee from outgoing arid incoming passen-· 
gers for the ain~nan  of those inatifiutions? 

(e) If the anawer to part (d) be in the negative, is tlot the cost met: 
from Government funds? 

(f) If the answer to part (e) be in the affirmative, are Government ,pre-
pared to apply the same' priiicipia to the quarantine 81'l'angement1i at 
Ramaran and discontinue the fee which is at present taken from pilgrims? 

K:r. 1. D. """:(a) and (b). The Government of India have not: 
ratified the International Sanitary Convention of 1926 and are' 'therefore-
under no legal obligation to enforce its provisions, but, inpractide, the re-
quirements of the Convention are followed 88 far 8S possible. 

(c) and (e). Arrangements for dealing with cues of infectious diseases: 
mentioned in the Convention ~t at the proYincial hospitaIa maintained at 
por:ts. The Government of India. do not inour any flxpenditure on these' 
arrangements except at Karachi Air Port where they maintain s.n isolation 
hospital for cases of yellow rever. This hospital is not maintained uDder-
the Convention but because of the imperative need of protecting India' 
from the incursion and ravages of a bighly ·da.ngerOus diMae. 

(d) No. 
(f) Kamaran dues are levied in acoordanoe with the Anglo-Dutch Agree-· 

ment and not in pursuance of the International Sanitary Convention. 

SHIPPING FABJIls FROM INDIAN PORTS '1'0 JBDDAH A.ND LOW SPEED OJ' CERTAIN' 
Pn.Gmif. 8Jms . 

•. 'au Ba1ladur SJlafth 1'Ul-i-!laq Pitacla: (a) Will the Secretary 
for Education, Health nnd Lands r>lease state the fares cllarged by ship-
ping companies for their pilgrim ships from Indian ports to J eddah and 
back during the last' four years? . 

(b) Will the JiIonouralJle Membel' ])leaH Rta1le the speed of piigrim ahips 
of the Mogul Line? 

"') Have Government received any comptamts about the low speed of' 
those ships? 

(d) If the answer to part (c) 'be in the a'ftirinative, what action has· 
been taken to improve. their speed? 

1Ir. J. D. TyIllU1: (a.) A statement showing the maxim.um steamer fares 
fixed by the Shipping Companies concerned during the past four pilgrim 
seasons is appended. 

(b) The speeds of pilgrim ships of, the MoglllLine are as follows: 
Name oj _Bel. Oonr;dit rpi«l. ;. 8/1uil"on ~. 

"Ialami " 111 lmltts. 14· I knota . 
.. Rizwani .. 11 IS· 0 

.. Rahmani" 11 12·9 

.. Khosro " n. '.. l~dl .. 
"Akbar" 11- ,~. ~.  ' ... :: 

" Alavi" lpt " ... j 12·9 .. 
i'-J'ehangit' "101 ...' Jl2·6· ". 

:: ; ~ .  :  i J' " 

(c) Yes..;. ; .r: .. j': 
(d) The pos~ibility of taking any action is under ~ a ination. 
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StalMnem IIlwwing 1M ma.nmum Jaru charged by Shipping Oompaniu. 

1936·3'1 and 193'1·38 pilgrim /IeCJ8OM. 

Single Return 
with  with 
food. food. 

Ra. J,.. p. Ra. J,.. P • 

.. {First class • 412 0  0 626 0 () 
From Bombay to Jedda . • Second cl&ss 287 0 0 451 0 0 

. Deck. • 118 0 0 178 0 () 

. {First class • 400 0  0 602 0 () 

.From Karachi to Jedda • Second class 275 0  0 427 0  0 
Deck. • 115 0  0 172 0 () 

{First c1a88 • 449 0  0 700 0 () 

From Calcutta to Jedda . • Second class 324 0  0 525 0 () . Deck. . 147 0 0 231 0 () 

For children under 10 years of age these fares ~ r  reduced by the following amounts 
on account of food WIarges : 

Single. Return. 

Ra. J,.. P. Ra. J,.. p. 

{First class • 19 8  0 39 0 0 
From Bombay Second claBB 19 8 0 39 0  0 

Deck.. • 5  0  0 10 0  0 

{First class • 13 8  0 27 0  0 
From Karachi. Second class 13 8  0 27 0  0 

Deck. . 3  8  0  7 0 0 

{First class • 25 8 0 51 0 0 
From Calcutta • Second class 25 8  0 51 0  0 

Deck. • 7 0  0 14 0  0 

1938·39 pilgrim llea/1On : 

Single Return 
'With with 
food. food. 

Ra. J,.. p. Ra. A. P. 

{First class . 407 0 0 821 0 0 
From Bombay . Second clailll 282 0 0 446 0  0 

Deck. • 113 0  0 173 0 0 . . .. . 
'0 {First class • 395 0  0 597 0 

ro a~i. Second class 270 0  0 422 0  0 
Deck. • 110 0 0 167 0 I) 

r First class • 444 0 0 695 0 () 
From Calcutta to Jedda (and back to t S~ond class 319 0 0 520 0  0 
Calcutta in case of return fare). Deck.. 142 0 0 226 0 () 

. {First CI&BS • 658 0 0 
From Calcutta to Jedda and back to Second daBS. 483 0 0 
Bomb&y. Deck. . 199 8 O· 

{First class • 646 0 o· 
From Calcutta to Jedda and back to Second class 471 0 0 
Karachi. Deck. • 196 8 0-

B 
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For children under 10 years of age these fares were reduced by the following amount. 
on account of food charges : 

Single. Return. 

Rs. A. p. Rs. A. P. 

{First class • 19 8 0 39 0  0 
From Bombay • Second class 19 8 0 39 0  0 

Deck. • 5 0 0 10 0 0 

{First class . 13 8 0 27 0  0 
From Karachi • Second olass 13 8 0 27 0  0 

Deck. • 3 8 0 7 0 0 

{First class • 25 8 0 51 0 0 
From Calcutta • Second class 25 8  0 51 0 0 

Deck. . 7 0 0 14 0 0 

1939·Mj pilgrim ~. 

Single. Return. 

Rs • .a.. P. Rs. A. P. 

From Bombay {
First class • 621 0  0 
Second class 446 0  0 
Deck. . 173 0  0 

~~~  • ~~ g g 
Deck. . 167 0  0 

From Karachi. 

For children under ten years of age these fares were reduced by the following amounts 
on account of food charges : 

Single. Return. 

Rs. A. p. Rs. A. p. 

J First class • 39 0 0 
From Bombay • Second class 39 0  0 

lDeck. . 10 0 0 

{First class • 27 0  0 
From Karachi . . SeCond class 27 0 0 

Deck. . 7 0 0 

NOTE.-During the 1936·37 and 1939-40 pilgrim seasons the Scindia Steam Naviga. 
tion C0ll?-pany did not operate. 

GRANT OJ!' ALLOWANCES TO NON·RESIDENT MEMBERS OJ!' THE PORT RAJ 
CoMMITTEBS J!'OR ATTENDING MEETINGS. 

33. Kha.n Bahadur Shaikh I'm-I-Haq Plracha: (a) Will the Secretary 
for Education, Health and Lands please state whether any member;; of 
the three Port Raj COI\1mittees belong to places other than the ports 
concerned? 

(b) If the answer to part (a) be in the affirmative, are those members 
given any travelling and subsistence a.llowances for attending meetings of 
the Committees? . 

(c) If the answer to part (b) be in the negative, are Government pre_ 
pared to grant them suitable allowances? 

1Ir. 1. D. '.l"JIOA: (a) Yes. 
(b) and (c). No. 



MOTIONS FOR ADJOURNMENT. 

Mr. President (The Honourable Sir Abdur Rahim): Mr. Thirwnala 
Rao has given notice of a motion for adjournment. 

Honourable Members: He is not h r~. 

FAILURE !l'o CALL A SESSION OF THE LEGISLATIVE ASSEMBLY BETWEEN THB 

PBRIOD APRIL 9 TO OCTOBER 1940. 

Mr. Presldent (The Honourable Sir Abdur Rahim): The next motion 
for adjournment stands in the name of Pandit Lakshmi Kanta Maitra. 
He wants to discuss a definite matter of urgent public importance, name-
ly: 
"Calloua indiBereoce of the Government to Indian public opinion as evinced by 

its failure to call a Bellllion of this Allllembly during the period commencing from 
April 9, 194O,-the date of German invasion of Denmark to the end of October, 1940, 
when momentous event. ¥itally affecting the interestll of India all a belligerent country 
in the war were taking place and during which the Briti.h Parliament had been in 
almOllt continuous lIeIIIIion." 

Is there any objection to it? 

'!'he Honourable Sir Muhammad' Zafrallah Khan (Leader of the House): 
Sir, I object to the motion. As I pointed out yesterday, the Legislature is 
summoned by His Excellency the Governor General. It is not summoned 
by the Government of India or by the Government as is stated in the 
motion. Obviously if the motion were to be discussed the matter under 
discussion would be the failure of the Governor General to call the House 
earlier. 

JIr. President (The Honourable Sir Abdur Rahim): Do I understand the 
Honourable Member to contend that the Government of India are not 
concerned in the matter? • 

'!'he Bonoarable Sir ](ubammad Zatrullah Khan: It is not primarily the 
concern of the Government of India. The motion says "by its failure", 
that is to say, the Government's failure to call a Session of th~ Assembly 
and I wish to point out that that is a mis-statement of the position. It is 
not the Government which calls the Session. 

Mr. President (The Honourable Sir Abdur Rahim): The Government of 
India may not call a Session, but I suppose what the Honourable Member 
has in mind is that there ought to have been a Session during that period. 

'!'he Honourable Sir Muhammad ZafruUah Khan: What I am respect-
fully submitting is that the matter then under consideration would be that 
the Governor Genera] ought to have summoned the Legislature and the 
matter under dis(,U6sion would be the failure or the omission of the Gover-
nor General to call the Session. The Honourable Member cannot get 
away from that. There is no responsibility laid upon the Government as 
such with regard to .the calling of the Session, the responsibility being en-
tirely that of the Governor General. 

IIr. President (The Honourable Sir Abdur Rahim): Do not the Govern-
ment of India advise the Governor General on this matter? 

( 145 ) 
B2 
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'!'he Hemourable' SIr MuIaammad' ZafrUDah'lt1raIl: Would the House then 
wish to discuss this: what advice did the Government of. India give the 
Governor General? Did the Goverrior General accept that advice or did the 
Governor General act contrary to that advice? And then which Members 
of the Executive Council gave what advice and which other Members gave 
what other advice and so on? 

JIr. President (The Honourable Sir Abdur Rahim): The substance of 
the motion is that there was no Session of the Legislature and the Honour-
able Member says there ought to'have been a Session. 

"!'he Honourable Sir .""l.DJmad ZafrullahBhan: Therefore, the whole 
question is, who could call a Session and who has failed to call a Session. 
AssUming, that one should have been called, it is not'ilhe Government of 
India who could do 80 but the Governor General. You cannot discuss this 
nui.tter ,without reflecting upon ~h  Governor Generl\liu the matter of his 
not having called a Session earlier, as Honourable Members desire that it 
should have been called. Therefore: this question cannot be discussed in 
this House. I may draw your attention to two rulings which you have 
been pleased to give on matters like this. One is at page 379, Vol. VI 
(1936), Legislative Assembly Debates:-

"1 have no hesitation in holding that so flIT as this :motion of Mr. Satya Narain 
Sinha is' concerned, it is DOt in order on the lut\stailtive ground that no motion like 
that can be moved without speeches reflecting on the conduct of the Governor of 
Bihar and it is DDt permittsd under Standing Order 29.'" 

The motion related to the conduct of His Excellency the GQvernor of 
Bihar for taking"active part in organizing parties to fight the Congress in the 
forthcoming elections of the local Assemblies. If ~hat was a matter which 
in its' discussion would necessarily call for speeches refiecting upon some-
thing done bol. ~a Goven;tor, whi ~ is p:ooibited ?Iider Standin~ Order 29, it 
equally prohIbIts anythmg the dISCUSSIon of whICh would refieet upon what 
bas been done or what has not been done by the GOTemor ~l. Such 
8 matter cannot form the subject matter of an adjournment motion. 

Ifr. PresideDt(Tbe Honourable Sir Abdur Rahim): That was a motion 
dirE'!ctly challenging the conduct of the Governor of Bihar. 

The Honourable Sir Kuhammad Zafrullah Blum: So is this. Here the 
motion is that the Governor General did not call a Session EliSrlier. This 
motion directly challenges the failure of the Oovernor General to \lall a 
~ssion. I submit it is not the duty of anybody to call upon the Governor 
General or ask the Governor General to call 8 meeting at any particular 
time. 

Then, Sir, on another occasion you gave a ruling and that refers to the 
Governor General. This is at page 721, Vol. I (1938), Assembly Debates: 

"Mr. M. ,A.al A.li: •  •  • 1 am certainly within my righy to discUBB even the 
actions of the Governor General because 1 am not referring to him as distinct from 
the Government of which he happens to be the head. He is the head of the Govern· 
ment of India and he has taken that action. 

Mr. President: The Honourable Member is confusing the two--tbe Govemor 
General and the Governor General in CQuncil. These are two distinct constitutional 
entities." .. 

• 
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Well, Sir, in the present motion for the alleged default of one consti-
tutional entity, it is proposed to censure another constitutional entity. 

Some Honourable lIemben: No, no. 

The Honourable Sir lIuhammld Zafrull&h Xhan: The motion which was 
referred to i~ the ruling which I quoted just now was "the dangers of the 
constitutional crisis occasioned by the exercise of the powers conferred by 
section 126 of the Government of India Act." The ruling appears on 
page 722: . 

"There is no doubt at all that this motion is entirely misconceived. The action 
taken in this case is purported to have been taken by the Governor General acting in 
his discretion under sub·section (5) of section 126 of the Government of India Act and 
there cannot be the le¥t doubt that any such action cannot be discussed or criticised 
on the flOOr of the House. A matter like this cannot be disCUI8ed here without 
calling in question the action which haa been taken by the Governor General acting 
in his discretion and the very intention of the Government of India Act in permitting 
the Governol General in certain matters to act in his discretion is that such action 
cannot be called in question by th~ Legislature or by the Government." 

1Ir. Presideat (The Honourable Sir Abdur Rahim): What action 
challenged at that time? 

was 

The Honoaahle Sir IInl!ammad Z&frullaJa Qu1: I believe, Sir, it was 
some directbn issued by the Governor General to the Governors of two 
provinces with regard to the .detention of . certain political prisoners. 
There again it cannot be said that the Government of ·India were not inter-
ested or not concerned but the constitution has devised authorities in that 
way. There are certain matters which are vested in the Governor General. 
It is open to the Governor General to consult Members of Council or any-
body· else that he chooses to consult over these matters; but that is not a 
duty or an obligation which is laid either upon tpe Governor General him-
self or upon the Members of Council. It is open to him to consult them 
but he is not bound to coilsultthem. I, theref<re, submit that this matter 
or any such matter where action has been taken or has not been taken with 
reference to something which is within the discretion of the Governor Gene-
ral as such cannot form the s b ~ t matter of an adjournment motion. 

Sir Muhammad Y&mID.lDum (Agra Division: Muhammada/Rural): Sir, 
the Honourable Member as a good lawyer has taken shelter behind the 
technicalities of law. But the simple point here is that the. business of the 
House is prepared by the Governor General in Council and then the SessiQI!, 
is summoned. So the Governor General as such is consulted for the 
summoning and only the issue of summons is dc.le in the name of the 
Governor General. So it is only one part of the thing which is d@e by the 
Governor General. If the Honourable Member had said that the Governor 
General in Council· placed the matter. before t.he Governor Geneml and he 
refused to act on their advice, he could surely take that flea. But here 
we are not concerned with the Governor General or the issuing of the 
summons; our only concern is whether there was material for the House to 
go on from day to day during this time or not, and whether o~ not. this 
House as the representative body for the whole of India which 18 a 
belligerent country involved in the war should be consulted for the prose-
cution of the war. We say it is the Governor General in Council who has 
failed and not the Governor General. 
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Mr. President (The Honourable Sir Abdur Rahim): From the wording 
of the motion it appears that the Honourable Member was under the im-
pression that it is the function of the Government of India to call a Session 
of this House. 

Pandlt Laklbmi Kanta Kaitra (Presidency Division: on~ nha adan 

Rural):. This motion was worded like that, but I subsequently amended it 
and gave notice of another motion. 

Mr. President (The Honourable Sir Abdur Rahim): Certainly this 
motion, all worded, is out of order as it is not the function of the Govern-
ment of India to summon a Session of the Assembly. 

FAILURE OF GOVBRNlrIENT TO ENABLE MR. SUBHASH CHANbRA BOSE TO ATTEND 

THE SESSION OF THE LEGISLATI'VE ASSEMBLY. 

Kr. President (The Honourable Sir Abdur Rahim): The next motion 
is in the name of the same Honourable Member, Pandit Maitra, who wants 
to discuss the failure of Government to take steps to enable Sj. Subhash 
Chandra Bose recently elected to this House to attend this Session in 
response to the summons of the Governor General and discharge his duties 
to his constituency. 
Was it under the orders of the Government of India that he has been 

prevented from attending the Assembly? . 

Pandit LakIhml Kanta J[altra: Yes, Sir ~ 

The Honourable Sir Kuhammad Zafrullah lthaD: No, Sir. 

Pandit Lakshmi ][anta JIai\ra: My contention is that Srijut Bose 
was detained origin !illy under the Defence of India Act at the instance of 
the Government of India, and during his:detention he offered himself as a 
candidate for election. He was duly ·elected and .. o. summons was isstred 
from the o rn~ nt of Il!.dia inviting him to attend theSes9ion. 

Mr. President (The Honourable Sir . Abdur Rahim): At the present 
moment, is he under arrest? :  . 

; Pandlt Laksb"!i ~ta K&itta: He is an under-trial prisoner. He has 
been. under tietention smce the 2nd August jn·conneetion with the Holwell 
Monument agitation. 

~. Pr.esident (T".t;te Honourable Sir Abdur Rahim): Is it the gist of the 
Honourable Me.mber·s complaint that he is not allowed to attend the 
Session? . 

Pandit LakshDli Kanti. Kaitra: It is that the Government of India have 
not taken steps to facilitate hir. attendance here. He has been detained 
since the 2nd· August under the Defence of India Act in connection with 
the Holwell Monument agitation. r 

Mr.·President (The Honourable Sir Abdur Rahim): Was that order 
psssed by the Government of Tndia ? 
Pandit ~ lb~t Kanta Katva: Yes, sir. 

'l"IL8 HOnoarab1l 8ir MUhammad Zafri1llah nan: No, Sir, that,is untrue. 
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1Ir. President (The Honourable Sir Abdur Rahim): The Chair th.inks 
this motion is out of order. Mr. Subhash Chandra Bose was not detamed 
under any order issued b;r ~h  ~ rn nt of India, ~d, therefore, they 
ore not responsible for his mabillty to attend the ,S s~l n. 

1Ir •. President (The Honourable. Sir Abdur Rahim): The next motion 
'stands in the name of Sir Henry Gidney. Does the Honourable Member 

wish to move it? 

Lleut.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, I have 
come to an agreement with the Honourable Member .  .  .  .  .  . 

1Ir. President (The Honourable Sir Abdur Rahim): Is the Honourable 
Member moving it? He cannot make a speech. 

Lieut.-Colonel Sir Henry Gidney: I do not want to do so. But will 
you not allow Iile to explain why I am withdrawing it? 

1Ir. President (The Honourable Sir Abdur Rahim): There is no question 
of withdrawing. Is ihe Honourable Member going to move his motion? 

Lieut.-Colonel Sir Henry Gidney: No, Sir. 

1Ir. President (The Honourable Sir Abdur Rahim): The next motion 
standing in the name of Mr. Deshmukh is substantially the same as the 
one which the House rejected yesterday and is, therefore, out of order. 

LA WLESSNESS IN Snm. 

1Ir. President (The Honourable Sir Abdur Bahim).: Then, Mr. Lalchand 
Navalrai has given notice of a motion to discuss the failw:e of Government 
in not exercising their special powers of responsibility by not taking law 
and order into 'their own hands for safeguarding the legitimate interest of 
safety and· security of the minority community in Sind, during the present 
continued lawlessness resulting in a series of murders and in not preventing 
grave menace to 'the peace and tranquillity of the province of Sind, specially 
the Sukkur district. . 

Has the Government ·of India any power to intervene? 

1Ir. LalchaDd .lIfavakai(Sind: Non-Muhammadan Rural): My case is 
different from the point that has been· raised about the powers of the 
Government of India a.nd of the Governor General. I, have not invoked 
the power of the Governor General in his discretion.. I have said that 
there is no peace or tranquillity in Sind, which is a part of India and I 
subnpt that the Government of India have got general powers .... 

1Ir. President (The Honourable Sir Abdur Rahim): Where do you get 
that·? I think the general powers of superintendence, direction and con-
trol had been taken awaybJO the Act of 1935. 

1Ir. LalcbaDd lIfavalrai: I may refer to section 7 of that Act; the 
executive authority has been' given to the Governor General by His 
Majesty'e Government: it says: 

"Subject to the provisions of this Act, the executive a t~.ority of t~  Fed,!ratioD 
shall be exercised OD behalf of His Majesty b1 .tbe Governor General 8ltber directly 
or through officers subordinate to him ..•. " 
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1Ir. Preaid.8Ilt (The Honourable Sir Abdur Rahim): Does the Honour-
able Member know that this part of the Act is not. in operation at all? It 
has not been applied. . 

JI!. Lalchand :Ravalrai: General powers under the Federation have 
been In force: we have been using the whole of the Government of India 
Act . 

. 1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is quite wrong. 

1Ir. Lalehand Navalrai: Then I would submit that it is the primary 
duty of the Government of India to maintain peace and tranquillity in 
the whole country, and when no steps are being taken to protect the 
lives and property. .  .  .  . 

1Ir. Preaident (The Honourable Sir Abdur Rahim): The Honourable 
Member has said all that. I cannot allow him to make a speech: this 
is pnly a point of order. The Honourable Member's motion is quite out of 
order. He has failed to satisfy me that the Govemment of India have an., 
power, supposing the facts are correctly mentioJ;led, to ~s  the. admi-
nistration of law and order and to ensure peace thereby In the provInce of 
Sind. The motion is, therefore, disallowed. 

PLACING OF LARGE ORDERS OF PURCHASES WITH A FEW IND1VIDU,ALS. 

1Ir. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member, Sir Ziauddin Abmad, wish to moTe his II).otion? 

Dr. Sir ZiauddiaAlqnad (United p,o..in0e8 Sou-therri Divisions: Muham-
macianRural): Yea, Sir. 

111'. President (The Honourable Sir Abdur Rahim): The Honourable 
Member wishes to move the adjournment of the lIouse for the purpose 
of discussing a definite matter of urgent public importance, namely: 
"The policy DOW pursued by the Government of India in pIecing large orden of 

purchases in a few individuals and thus discouraging the development. of cottage and 
small industries, and encouraging the system of sub-contracts, involving financial lou 
to the country." 

The Honourable Sir Jluhammad Zafrullah J.[b.an: Sir, I object to this 
motion being admitted. To begin with, it does not deal with a specific 
matter of recent occurrence. It seeks to discuss a question of policy in 
which all sorts of factors will be involved .... 

1Ir. Preaid8llt (The Honourable Sir Abdur Rahim): It states "the 
policy of the Government of India in placing large orders with a few in-
dividuals". That is the gist of his complaint. 

"nle Jlonourable Sir Jluhammad Zafrollah ][han: I am corning to that. 
It says "the policy now pursued by the Government of lndia", trying 
to :plake the ma.tter out as one of recent occurrence. If the policy is to be 
judged from what has actually happened, a much larger number of firms· 
and individuals are receiving orders from the Government of India. 

JIr. President (The Honourable Sir Abdur Rahim): That is on the 
merits. 
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'1'U Honourable Sir Muhammad Z&frullah Dua: Therefore, I submit 
that it would mean going into details of all sorts. 

.Jrr: President (T~  Honourable Sir Abdur Rahim): At present I can 
m such a ~as  as t.hl~ only proceed on the facts as stated in the notice. 
You can pomt out durmg the argument what the real facts are. 

The Honourable Sir Muhammad Zafrullah Khan: I do submit that 
this is not a matter either specific or of recent occurrence. Whatever the 
Government of India are doing, they have been doing for over sixteen 
months now. The House has since sat twice in long Sessions and there 
has been no.change in what the Government are doing in this respect. The 
matter should have been raised at the earliest opportunity. 

Dr. Sir Zlaudd,in Ahmad: May I reply? . 
JIr. Pr~ , ,~ (The Honourable Sir Abdur Rahim): There is no question 

of reply: on the point of order, you can mention what your contention 
is. 

Dr. Sir Ziaudclin .Ahmad: As regards the objection raised that the 
question should be of recent occurrence, I would just remind that during 
t.he last Session of the Assembly they repeatedly gave us to understand 
that they will not allow sub-contracts; and I ~n  they are still following 
the policy of placing large orders in the hands of a few individuals and the 
system of sub-contracts is still continuing .... 

. . 

JIr. President (The Honourable Sir Abdur Rahim): You mean in spite 
of the assurance of the Government given in the last Session of the 
Assembly? 

Dr. Sir Zlauddba Ahmad: Yes; and they are still discouraging these 
smaller industries. 

Sir Mubammad Yambl Khan: 'I'he Honourable Member says ihey are 
not of recent occurrence; but he has not shown that they are of old occur-
rence,· that these things occurred when the Assembly was in Session. laOlt 
time. 

JIr. Pnldd.eDt (The Honourable Sir Abdur Rahim): the Honourable 
Member ought really to have worded it more definitely. He says "The 
policv now pursued"; this is somewhat vague. The Honourable Member 
does vnot say that this has occurred only since the last Session of the 
Assembly. 

Sir ~ ad Yamin Khan: ;He means sin ~ the last Session of 
the iast Assembly was over". 

The BonQurable Sir Kuhammad Zafrulla.h KhaJ.: The Honourable 
Member in ·whose name this motion stands says his· grievance is that the 
old polioy is being continued. If he was on the pcint that a rt~in 
aS8UlIlDce which was given, which would have made the matter qwte 
specific,. has not been carried out, he should have framed the. motion, 
. drawing attention to that assurance. According to him, we are now pur-
suing the same policy which we had been pursuing previously. 
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Dr. Sir Ziauddin Ahmad: You are continuing the policy which you pro· 
mised to change. 

Kr. President (The Honourable Sir Abdur Rahim): I think the Ron-
ourable the Leader of the House is perfectly right in pointing out that 
the motion as now worded is unsustainable. The motion is about the 
policy now pursued. Dr. Sir Ziauddin Ahmad explained that what he 
meant was the po).i~ pursued since the last meeting of the Assembly, 
in spite of certain assurance given by the Government to the contrary_ 
But in his notice he has not mentioned what that aBSurance to the contrary 
was, or that the present policy, that is the policy pursued since the last 
meeting of the Ass~bly, was in violation of that assurance. In these 
circumstances, I must rule that the motion is out of order. 

}<'INANCIAL ARRANGEMENTS WITH HIS MAJESTY'S GOVERNMENT RE PAYMENT 

FOR THE PURCH .• 1E OF MATERIALS FROM INDIA. 

1Ir. President (The Honourable Sir Abdur Rahim): Dr. Sir Ziauddin 
Ahmad next wishes to move for adjournment of the House in order to 
discuss the failure of the Government. of India to make any public announce-
ment in regard to the financial arrangements with His Majesty's Govern-
ment relating to the payment for the purchase of materials from India. 
Any objection? 

The Honourable Sir Jeremy Kaisman (Finance Member): Yes, Sir. I 
object to this for the simple reason that in my last bud.get speech I made 
a very careful statement of the arrangement with His Majesty's Govern-
ment regarding alJ forms of defence expenditure and supply connected with 
defence. 

Dr. Sir Z1&uddln Ahmad: Will the Honourable Member explain whe-
ther it is a fact that the orders given by His Majesty's Government are 
executed by the Supply Department and the price is subsequently debited 
to the Defence Department, subsequently to be settled between the 
Defence Department and His Majesty's Government? Is that a fact? 

The Honourable Sir Jeremy B.a.isman: What I explained in my budget 
speech was that all expenditure  on defence in~ din  expenditure on sup-
plies connected with defence was in the first instance debitable to His 
Majesty's Government and that India would bear a certain share which I 
explained consisted firstly of former normal defence budget pbua & certain 
element to allow for the increase of prices, and, secondly, the cost of 
certain measures of India's local defence. The cost of materials consum-
ed in connection with Indian local c1efence measures was debitable to 
India; all the rest was debitable to His Majesty's Government. The 
statement was perfectly clear and was made In great detail. 

Dr •. Sir ;Ziauddln Ahmad: May I know, Sir, if'ti'te'eIitirecost of all the 
purchases is first debited to the Defence Department? 

The Honourable Sir' Jeremy Raisman: In the first instance all such 
12 NOON expenditure is first debited to His Majesty's Government, but 

. such expenditure as belongs to the· measures concerned with 
the local defence of India is then debited to India and credited to His 
Majesty's Government. 

Dr. Sir ZiauddiJ1 Ahmad: I am talking of the orders placed . 
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is really arguing. The Honourable the Finance Member's objec-
tion is that he had explained this arrangement at the last Session. If that 
is so, then this motion would be out of order as it would not be a matter 
of recent occurrence. Having regard to the fact that, as stated by the 
Honourable the Finance Member, the financial arrangements with His 
Majesty's Government relating to payments for purchase of materials 
were fully explained by him at the last Session, I hold that the motion 
does not relate to an urgent matter of recent occurrence within the mean-
ing of the rules. 

OPINIONS OF THE HONOURABLE MEMBER FOR RAILWAYS AND COMMUNICATIONS 

ON THE D'SoUZA REPORT. 

1Ir. President (The Honourable Sir Abdur Rahim): Then, we come to 
the next motion which is in the name of Dr. Sir Ziauddin Ahmad. He 
wishes by this motion to discuss a. definite matter of urgent public im-
portance, namely, the premature and mislea.ding opinions expressed about 
the D'Souza Report and the position of the Mussalmans by the .Honourable 
Member for Communications in his speech before the Indian Rallways Con-
ference Association on the 26th October, 1940. 

The Honourable Sir .Andrew Clow (Member for Railways and Com-
munications): I take objection to this motion. I am .not sure what the 
Honourable Member wishes to discuss, but I made no prematurp. state-
ment, nor did I express any mIsleading opinion. 

Kr. President (The Honourable Sir Abdur Rahim): Misleading is only 
his adjective? 

The Honourable Sir Andrew Olow: I think it is, Sir. I understand 
that the statement which my friend wishes to discuss was in substance a 
repetition of a statement that I made in this House in the course of the 
budget debate last year. The statement to which the Honourable Member 
refers is the gist of that statement. 

Dr. Sir Ziauddin Ahmad: No, Sir; I have got before me a copy of his 
speech. The Honourable Member said that on Mr. D'Souza's Report he 
had reached, no conclusion; and perhaps if he had stated he would come to 
no conclusion until the public and the Railway Administrations  have had 
an opportunity of studying that Report, it would have been all right. But 
he goes further and says: 

"Another important and difficult question is whether Mr. D'Souza's proposals for 
appointments are in consonance with the principle of communal considerations. .  .  . ." 

Further on he says: 

"I am quite 'clear in my mind, and I feel sure that this Cop.ference will agree with me, 
that we must not allow promotions to depend on communal constderations. .  •  .  . ." 

Mr. President (The Honourable Sir Abdur Rahimj: The Honourable 
Member for Communications says that he had expressed that opinion 
before. 

Dr. Sir ZiaudttiD 'Ahmad: Not in these words; not on the D'Souza 
Report. The D'Souza Committee was not appointed at the time when 
the Honourable Member for Communications ~r ;ss d his opinion. 
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1Ir. President (The Honourable 8irAbdur Rahim): But he says he 
had enunciated that principle before and he only re-affirmed it. 

Dr. Sir Ziauddin. Ahmad: The Honourable Member for Communica-
tions has to give his opinion for the Government of India on the recom-
mendations of the D'Souza Report. By giving his opinion on one issue 
raised in this Report and asking his subordinates to agree with him he is 
really prejudicing the whole case. 

lIr. President (The Honourable Sir Abdur Rahim): What do you mean 
by prejudicing the whole case? Do' you mean to say that the Govern-
ment of India are not entitled to come to any decision On this point until 
the .Assembly has had an' opportunity to discuss it? Is that the sug-
gestIOn? 

Dr. Sir Ziauddin Ahmad: When he says 'I am quite clear in my mind •. 
and I feel sure that this Conference will agree with me',-on that one issut: 
he asks the conference to agree with him; and all the members of the 
conference are his s bor~inat s, and, therefore, he is really prejudicing 
the opinion of these people. He ought to have received then-opinion 
first. 

The Honourable Sir Andrew 01ow: The opmlOn whioh my friend hBb 
cited is not an opinion on an issue conneoted with the D'Souza Report at 
all. The opinion which I .expressed was really a re-8ffii'mation in rather 
less strong tenus of the principle which I affirmed in the course of the 
debate on the Railway Budget last year. 

Dr. Sir Ziauddin .Ahmad: But he did discuss this question, and this 
was one of the issues raised in that connection. and on that issue the Hon-
ourable Member expressed bis opinion very definitely ..... 

lIr. President (The Honourable Sir Abdur Rahim): Why should he not 
express his opinion? 

Dr. Sir ZiauddiD. Ahmad: The Government of India means 8ir Andrew 
Clow, and everybody knows it, and he expressed that opinion before the 
Railway Conference in the presence of his subordinates. 

lIr. President (The Honourable Sir Abdur Rahim): Was it not open 
to him to express that opinion? 

Dr. Sir Ziauddin Ahmad: If it is open to him to express that opinion, 
then it is open to us to say that -he should not sit in judgment of that 
Report without ~i in  us an opportunity to express our view. 

:Mr. PNtddent (The Honourable 8ir Abdur Rahim): This opinion WIlS 
not recently expressed. As the Honourable Sir Andrew Clow pomted out, 
that was a matter raised at the last Session, and beiore the Cop ~r n  

took place he had already affirmed that principle. Under the circum· 
stances I disallow the ~tion 8S it does not relate to a matter of recent 
occurrenoe. 
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DELAY IN BOLDING THE SESSION 01' THB LEGISLATIVE ASSEMBLY. 

\ tIr. PreSident (The Honourable Sir Abdur 'Rahim): Then, we come 
to the next one. Maulana Zafar Ali Khan wishes to discuss a definite 
matter of urgent public importance, namely, the incorrect advice given 
by the Government of India to His Excellency the Viceroy for postponing 
the Assembly Session by two months in spite of important political develop-
ments in the country. -

M:aulana Zafar Ali Khan (East Central Punjab: Muhammadan): This 
matter has come before the House before, and arguments have been 
advanced in support of the contention . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourabla 
Member is asserting that the Government of India did give advice to 
postpone the Assembly Session. I want to know what the Honourable 
the Leader of the House has got to say on that point. 

The Honourable Sir Muhammad Zafrullah lD1aa: The Honourable 
Member says that the Government of India gave the advice to postpone 
the Assembly Session. He assumes that the Government of India gave 
adVice; but the Government of India as such gave lio advice. The Gov-
ernment of India is the Governor General in Council. The whole object 
0f these adjournment motions is to bring under discussion and discover 
what! any ; ibb~ of Gflven!l.me1rt may have told the Governor Gentlral 
with regard to this matter. 
Some BbDouralllle ]lembel'l:.· No, no; not at all .. 
Saidar S~ Sinp (Wes·t Punjab: Sikh): You$'e avoiding .us. 

The Honourable Sir Muhammad Zafrullab. Khan: I have plainly stated 
that in these matters Government are unable to disclose anything th,),t 
Dlay have happened. 

Kr. Preaiclen.t (The Ho.nourable Sir Abdur Bahim}:Then the House 
lllay take it that this statement is. not challenged. 
.' .' : : . 

_ ~ Sir K1III. .... lDad ZalrullahlDl&lli: I object to it on the 
ground $ha.t th r b ~n  DO obligation upon the Government of India to 
give any advice, they ·have not failed in any· respect. 

. . 
. Ill. Presiden, (The. HODo1l1"able Sir Abdm' Rahim): Objection ha in~ 

been taken to this motion being moVed. the Chair should like Honourable 
Members who are in support of leave being granted to rise in their seats. 

(Less than 25 Honourable Members stood up.) 

As less than 25 Honourable Members' are in support of leave being 
granted, leave is refused. 

HUGE EXPENDITURE WITHOUT SANCTION OF THE LEGISLATURE. 

Mr • .President (The H.onourable- Sir Abdur .Rahim': Mr. Muhammad 
Azhar Ali has given notice of 8 motion for ad'journment of the btisinr~s 
of the House for the purpose of discussing a dtlfinite mc.tter of urgent pubhc 
iuqDortanee, . namely: . . 
"spending large sums of money not already budgeted without any reference to 

Legislature. .. . 

It seemB to .e rather vague. 
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JIr. lIub.&mmad .Aah&r Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): On the-4th March, 1940, a statement was laid before 
the Council of State showing the names and emoluments of the GazettM 
Officers in the Depart:anent of Supply, and I h~  taken that as the ground 
for my motion. That is a matter of definite public importance and it 
is not vague at all. 

The Honourable Sir .Jeremy :&aiSman (Finance Member): The question 
of salaries of officers of the Supply Department was actually discussed in 
this House in the last Session. It was raised in this House in the last 
Session. In any case, the motion as moved is in the vaguest possible 
terms: "spending large sums of money not already budgeted without any 
reference to Legislature". 

JIl. President (The Honourable Sir Abdur Rahim): The Chair thinks 
this moti()n must be disallowed. It is very vaguely worded. and the Chair' 
does not think that the Honourable Member has been able to shew that 
the matter is one of recent occurrence within the meaning of the rules. 

NON-HOLDING OF THE SESSION OF THE LEGISLATIVE ASSEMBLY FOB A LONG 

Mr. President (The Honourable Sir Abdur Rahim): The next one is 
in the name of Pandit Lakshmi Kanta Maitra. It is the same as adjourn-
ment motion No. 16. 

Pa.ndit T,&kabmi Kan'-Kaltra: No, Sir. It ia difierently worded. 

The Honourable Sir·llubammad Zafrallah Khan: I have not ~ i d 
notice of it so far. 

JIl. Prealdent (The Honourable Sir Abdur Rahim): Then, it will have 
to be disallowed. 

Pandit I..&]rsbmt Kanta Maim: No, Sir. I gave him notice. 

Mr. II. S. hey (Berar: Non-Muhammadan): When the last motion 
was discussed, my H()Ilourable friend, Pandit Laksbmi Kanta Maitra., 
said, that he had a differentlv worded motion later and he withdrew his 
first motion. This motion mUst be .considered by the HOUBe. 

'1'118 Honourable Sir Jlubammad Zafmllah KhaD: Before we go into this, 
I submit I have not received any notice. 

Pandit T,&ksbml Kan'-lIaltra: I gave you notice. 

'!"he Honourable Sir Jlubammad Z&frullah lthaa: I have not received 
any. 

Paildit Lakabmt Kanta Kaltra: Day before yesterday I gave notice 
here. 

The Honourable Sir lIuhammad ZafrUllah Khan: I believe tile Presi-
dent himself did not receive it till after 11 o'clock yesterday. 

Pandit LaJrsbmi Xanta llaitra: It is on the official file. I gave notice 
to your office. 

JIl. President. (The Honourable Sir Abdur Rahim): Very well. The 
gist of the adjournment motion is that a Session of the Assembly was not 
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called between certain dates. Was not that the complaint also of Maulana 
Zafar Ali Khan and the House refused leave to his motion? 

Pandit Lakshmi Kant&. Jlaitra: I just want to reply in a few words the 
points raised by the Leader of the House. 

ft. Bonourable Sir K1Jhammad Zalrullah Khan: The Honourable' 
Member had better address himself to the point raised by the Chair. 

JIr. President (The Honow'able Sir Abdur Rahim): Maulana Zafar 
Ali Khan's motion was to discuss the question of "the incorrect advice 
given by the Government of India to His Excellency the' Viceroy for 
postponing. the Assembly Session by two months in spite of important 
political developments in the country". Pandit Lakshmi Kanta Maitn. 
wants to discuss "callous indifference of the Government to Indian public 
opinion as evinced by its failure to advise the Governor General to call a 
Session of this Assembly during the period commencing from April 9, 
1940,-the date of German invasion of ~n ar , to the end of October, 
1940, when momentous events vitally affecting the interestiS of India as 
a belligerent country in the war, were taking place and during which the 
British Parliament had been in almost continuous session". 

fte HonOurable Sir Kuhammad ZafrUllah Khan: I would submit that 
the position is substantially the same in both the cases. In the one case, 
MaulaD.& Zafar Ali Khan wanted to discuss the "incorrect advice given" 
-that is to say, the advice being, according to the Honourable Member 
who wanted to move the adjournment motion, that the Session need not 
be called earlier. And here, in this motion, Pandib Lakshmi Kanta 
Maitra wants. to discuss the failure to give advice, that is to say, again, 
not securing or not giving advice, that the Session should be called  earlier. 
Both are substantially the same. 

Kr. President (The Honourable Sir Abdur Rahim): The first one dealt 
with "political developments in the country", while Pandit Maitra points 
out that certain developments in the war situation had taken place between 
certain specific dates and his idea apparently is that the Assembly should 
have been given lID opportunity to discuss that situation. I think there 
is a difference. 

Will those Members who are in favour of leave being granted, please 
rise in their. places? 

(More than 25 Honourable Members rose in their seats.) 

As not less than 25 Honourable Members have riRen in their places, 
1 allow the motion. The motion will be taken up at 4 0 ·Clock. 

" 

RESOLUTION BE FISCAL POLICY OF THE GOVERNMENT OF 
lNDIA--contd. 

Kr. President (The Honourable ~ir Abdur ~ahi )  The o~s  will 
now resume discussion of the followmg ResolutIon moved by Sll' Byed 
Raza Ali on the 27th March, 1940: 

:'That "his Assembly recommends to the Governor General in Council to appoint 
.a committee of otlicia1s and non-officials. to a i~  t~  p~~ nt fiscal policy of the 
Government of India and recommend SUItable modIficatIOns. 
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[Mr. President.] 

The Honourable Member has already spoken for five minutes on that 
day. -

Sir Syed :a.au. Ali· (Cities of the United Provinces: Muhammadan 
Urban): Sir, the House will remember that ~h n I moved this R"esolu-
. tion on the 27th March this year, the world situation Was very cfIfferent 
indeed from what it is today. On that day, the progress of the war which 
had alreadv continued for some months was 011 very different lines. 
ono rabl~ Members will remember that on that day ~ i aggression lu!.d 
not overrun Denmark or Norway. Nor had Belgium and Holland and 
Luxemburg been invaded. The House will also note that the powerful 
country of France had not collapsed on that day nor had Italy joined in 
the War. Lately, some more important event·s have taken place,. namely, 
the dark shadow of Nazism has been cast on Rumania. What is more, 
we find that. without any justification whatsoever, the ancient country of 
Greece has been invaded by the Axis powers. All these are grave 
and momentous developments.·' 

.: My objeot in resuming the discussion on this Resolution is not, let 
me point out '1ery clearly, to divert attention in ·any way from India's 
war effort.. I must further point out that my object indeed is, by going 
on with this Resolution, to strengthen aur -war effort on the one hand 
and to place India in a. position which -would enahle her to--take advantage 
of the sit~a.tion when peace is restored f!fter the defeat of the Axie powers 
on the other; We know that much money and time wns spent on setting 
up a number of industries during the last war, from ·1914 to 1918. We 
also know that a. number of those industries, tor the simple .reason that 
no machinery had been set up at the time, came to grief. I am very 
anxious that we should profit by our past mistakes and not commit again 
the mistakes that were committed by certain industries 20 years ana more 
ago .. In my speech on the 27th March, I referred to the work that had been 
done bY' the Indian Fi9cal Commission that sat in 1921-22. It produced 
a very eareful1y considered document which 8'gain has come under the 
consideration of the Govemment of India from time ·to time. In conse-
quence a number of 'tariff Boards were appointed., to inquire into the 
position of a Dumber of industries and those Tariff Boards made their 
recommendations in due time. Now, we find that os u; result· of the 
inquiries made. into certain industries by various Tariff Boards a number 
of industries were accorded discriminating protectIon; ~ on st them the 
following important industries may be named, iron and steel industry, 
cotton textile industry, woollen textile industry ---and sugar industry. It 
is true ·that public opinion is not unanimous QII. the question as to 
whether the measure of discriminating protection that has been accorded 
bv Government to some of these industries does not err on the Aide of 
~ much Iibera:ity. rhat question is one into which I do· not think it 
is ne:lessary for me to go this morning: The report of the Fiscal Commis-
sion is there and that report lays down some very wholesome princiRles 
which should be carefully borne in mind in deciding' the question as to 
whether -a certain industry is entitled to any discriminating protection or 
not. Now, three cardinal principles have been laid down by the Fiscal 
Commission to which I would make a reference, in passing, in order to 
show that whatever differences. of opinion may exist on the quantum of 
protection afforded there is no doubt that if these principles are carefully 
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borne in mind t.here is not much chance of the Government of India, 
assisted by the Legisla.ture, coming to a wrong decision generally. 

The three principles that were laid down by the. Fiscal Commission of 
1921-22 were: firstly, the industry mwst be one possessing natural ad-
v.antages such as abundant supply of raw material, cheap power, a suffi-
cient supply of labour or a large home market; secondly, the industry 
must be one which without the help of protection either is not likely to 
develop at all or is not likely to develop 80 rapidly as is desirable in the 
interests of the country ; lastly, the inqustr,v must be one which will 
eventually be able to face world competition without protection. 

Now all these, Sir, are very' wholesome provisions. The pr s n~ 

position, as I indicated briefly at an earlier stage, is that, if it is proposed 
to consider the question of an.;' industry in connection with the grant of 
protect.ion, a very elaborate inquiry has to be undertaken through a Tariff 
Board. 'fhe Tariff Board examines witnesses, visits a number of places, 
and, after going through the whole thing carefully, makes a report which 
ultimately goes to the Government of India. The Government of India 
for obvious reasons are not bound to accept the recommendations of the 
Tariff Board, but have the right to make such alterations or modifications 
in the report as they think suitable. Now, my main criticism of this 
provision is that the whole thing involves a very cumbrous procedure. 
Quite apart from the question of cost, which again is quite appreciable, 
a lot of time is taken up, and, now that quite a number of importanL 
industries have already been carefully inquired into by the Tariff Boards, 
I do not, on the whole, think that it is necessary to appoint a Tariff Board 
in the case of newly developed or newly developing minor industries or 
in the' case of those industries which have alreadv been examined at a 
previous stage  by a Tariff Board. It seems to me that the necessary cost 
can be avoided and the procedure can certainly be speeded up by the 
appointment 'of a committee of official and non-official Members to advise 
the Government of India. 

I do not mean to say that in no case should a Tariff Board be appoint-
ed. But we do not know what the position after the war ~ll be. It 
may be, and I do hope that as a result of India's war effort, quite a number 
of new industries will come into being and will attain to a stage of suffi-
cient development to warrant the Government of India extending to them 
a helping hand. At the same time, it is extremely difficult, if not 
absolutely impossible, to foresee today what the country's industrial 
position will be after the war. The point is this. Is it to the advantBge 
of this country, or does it facilitate India 's effort in prosecuting this war, 
to do nothing for the present and cast the entire responsibility of executive 
action on the Government of India? M v l5ubmission is this, whether we 
look a.t the problem from the point of view of the country's earnestness to 
help England to win the war or whether we look upon it from the point 
of view of the country's industrial development, it is very important 
indeed that no valuable time should be wasted in refusing to associate the 
non-official element with our effort· in these two directioDl!!. Let me make 
it quite clear that nothing is further from my mind than to suggest 
anything which .will prejudice our war effort. Rather, I should filay thflt 
if we ha ~ Q .committee of the kind outlined in my Resolution appoint-ed 

c 
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[Sir Syed Raza Ali.] 
and if the Government of India seek the assistance of this Committee 
from time to time between now and the conclusion of peace, it will be 
aU to our good and to. our advantage. . 

• Sometimes people fear that capital in this country is shy and does 
not readily come forward to the help of industries. Sir" I have no first-
hand experience of the development of Indian industries. All the same, 
I can claim. that if we carefully remember what happened in 1914 and 
subsequent years this charge of the shyness of capital will be found 
unjustified. In fact, for reasons' into which I need hardly go since they 
are present to the mind of every Honourable Member, as a consequence 
of the great industrial development that has taken place during the last 
twenty-two years, capital is much more ready to come forward now than 
it was some years ago. But one thing one naturally has to consider. 
Those who invest large sums of money either in founding fresh industries 
or in developing existing ones are very anxious that some years aitar the 
war is won and peace is restored the fate of the money thus invested 
will not become precarious. Now, I think it is up ,to the Government of 
India to reassure the public and capitalists and industrialists on that very 
important point. If the quarters affected are reassured on that point and 
if they feel a sense of security that the Government of India will not 
leave them in the lurch when peace is restored, and if they are assured 
that the Government of India will give due consideration to all those 
industries which may have come into being or may have developed 
between the outbreak of the present war and the conclusion of peace, I 
am sure that many will come for:ward readily to found new industries 
or help existing industries. I would, before I finish, just like to know 8S 
t{) what the attitude of the Government of India is. I understand, Sir, 
that in the past the Government of India on suitable occasions have 
made necessary modifications in the recommendations of the Tariff Boards; 
in other words, by executive action they have accomplished what could 
not have been achieved without the appointment of a fresh Tariff Bortrd. 
I am not complaining. On all those suitable occasions when proper 
action was taken by the Government of India, they are entitled to claim 
credit and I certainly would be prepared to give them that credit. What; 
I would like to know is the present policy of the Government of India.. 
Rave they any objection to the appointment of such a Committee as is 
outlined in my Resolution during the progress of the war? I need not 
re.peat the familiar arguments that the country is far too advanced to be 
prejudiced by the appointment of a Committee of this character. In fact, 
instead of prej"Udicing our war effort, the Committee would, on the one 
hand. accelerate the pace of our war effort and would, on the other hand, 
help the Indian industries being placed on a satisfactory footing in the 
light of the experience gained between now and the conclusion of peace. 

Now, Sir, I do not think I have much to say except to point out that 
I ha.ve not used the expression 'fiscal policy' in any limited or restricted 
sense. Time will not allow me to develop the theme, but the expression 
'fiscal policy' embraces, according to me, such important questions as the 
question of the railway rates policy which, I have no doubt. should be 
further revised and improvement in railwav facilities effected with a 
view to the transportation of 011r manufa.ctured goods. I should also -add 
that, according to me, our fiscal policy ought to include the question of 
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shipping, at any rate, coastal shipping rates, which should be lowered 
and an effort should be made against a monopoly through shipping 1'&_ 
being established or continued . 

l1li. Pr8td.dent (The Honourable Sir Abdur Rahim): The Honourable 
Member has two minutes more. 

Sir Syed Bua Ali: I wijl finish my speech within that time. On the 
other hand, if we find that any such monopoly through shipping rebates 
exists, every efforli should be made by the Government of India to do 
away with that system. So, by 'fiscal policy' I mean the policy to be 
pursued by the Government of India with reference to our manufactured 
goods coming into competition with goods imported into India from 
foreign countries. 

Sir, the Resolution is a very simple one. If this Resolution is accept-
ed by the Government of India, whatever else they may think of it today, 
they will find that in course of time this Committee will be of great help 
to them in arriving at a decision on broad questions with reference to 
war industries as also India's internal industries for the latter require 
every legitimate help and encouragement being given to them without 
delay. Sir, I move. 

Kr. President (The Honourable Sir Abdur Rahim): Resolution moved: . 
"That this Assemblv recommends to the Governor General in Council to appoint 

a. committee of officials and non-officials to examine the present fiscal policy of the 
Government of India and recommend ~ itabl  modifications." 

Dr. Sir Ziauddin .Ahmad (United Provinces .Southern Divisions: Muham-
madan Rural): Sir, before I develope my argument in favour of this Reso-
lution, I want to make two points quite clear. The one is that ·the word 
'fiscal' in this Resolution does not mean tariff. The word is used not in 
the narrow sense but in a very broad sense, as was rna-de clear by the 
Honourable the Mover of the Resolution himself. The second point which 
I want to make quite clear is that the war condition should not be put for-
ward as a plea against the appointment of such a Committee. May I re-
mind the House that the Government of India during the Great War ap-
pointed an Industri.d Conference, the necessity of which they felt on ac-
count of the war conditions. Whatever situation existed during the Great 
War, the situation is much more acute on the present occasion. 1P fact, 
the war condition clearly shows that we do require a Committee of this 
kind to discuas the whole problem. New industries are now springing up 
on account or the war requirements and an announcement was made ths 
other day that these industries will not be &llowed to die when the war is 
over. We do not understand what is the significance of this and how the 
whole thing will be materialised. H we could make any announcement 
in this (lireetion, J am sure more capital will be coming forward, indus-
tries will develope more rapidly and the war material will he available in 
large quantities . 

. Sir, the policy of taxation of the Government of India is based on the 
1!'1sca-l Commission's report. As I pointed out some yeaTS ago, it is just 
lIke the surgery of one system of medicine based on the s"Jrgical operations 
~hi h Abusina performed on one monkey_ Many. things have happened 
smce that time and the art of surgery h8"8 undergone a great deal of im-. 
provement_ But' that system still follows the surgery of A vicenne.. The 

c 1 
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.tDr. Sir Ziauddin Ahmad.} ,  . 
sa~  is th~ case with 'the' taxation policy of the Government of I~ilia. The 
Fiscal Commission's report was written in 1922 and many thmgs have 
happeRed.sinee ,then.· ,The one very-i p~rtant thing that.hfi:lJpt,lned. du-
dng this time is that the systems of o bl~  and monopohes o~ sale :lle 
n,o,,,-" being actively pursued and are very 'widely followed by busmessmen. 
ebe!'e; is no freedom of sale and there is no freedom of purooase. Ulwant 
t~ sell a particular article and if the're is 8 o bi~  in regard to, it, I will 
not be able to do it. If I want to purchase anythmg, I can only purchase 
it through one particular firm aud in a particular locality. Therefore, 
there is now a great restriction both with regard to the sale and. the pur-
chase of various articles' and, therefore, the freedom of trade whIch these 
businessmen shout at the top of their voices is destroyed by themselves. 
But this thing is acting against ~h  interests of the consumers. There are 
all kinds of loots which I mentioned some time ago in connection with the 
story of Haji Baba. By means of combines and the monopoly of ssles 
they are collecting large sunis of money from the poor consumers. Now, 
what is the difference between the Finance Member and these magnates 
of cOU1bines and monopolies? The Finance Member collects funds from 
the rich people for the benefit of the public. Now, Sir, these people col-
lect funds from the public for the benefit of the rich men. It is really the 
reverse process, but in both cases the poor consumers are very much handi-
capped and they suffer in both ways. This system of combine may be de-
fended in case of general commodities, but it cannot be substantiated in 
the case of prot.ected industries. Here I may be permitted to quote from 
the Fiscal Commission report from which my Honourable friend, Sir Syed 
Raza Ali, also quoted. As regards this point the report says: 

"The matter should be investigated by the Tariff Board which we propose should 
be established and if the Board reports that the protection is in effect injurious to 
the interests of the Indian consumer and the legislature accepts the view that pro-
tection given to the industry should be lowered and withdrawn or possibly special 
legislation should be introduced in order to deal with the matter." 

Therefore, the Fiscal Commission suggested a method to get out of this 
difficulty, but unfortunately the methods suggested by them were not prac-
tised by the Government of India on account of 1m error of nomenclature 
into which they have fallen. Now, Sir, they clearly suggested a periodic 

a in~tion of the protection and they contemplated very clearly that this 
should be examined and their report should be laid before the legislature and 
the legislature should have a right to' express their opinion. The Govern: 
ment of India fell into the error and they have not solv.ed that proolem 
whether there should be a permanent tariff board to do the work which I 
have just mentioned or there should be an ad hoc tariff board. These are 
rea.lly the two distinct problems and I think every Commercie Member from 
1930 onwards had been devoting a considerable portion of his time to solve 
this question whether the tariff board' should be ad hoc or permanent body. 
I think the Government have misunderstood the entire recommendation of 
the Fiscal Commission. They say that whenever you want to give fresh 
protection or extend period of protection to any industry, this should. be 
decided by an ad hoc tariff board. That is one thing, ~ t once protection 
is given, then it should be examined periodically by a permanent body of 
men, call that body of men tariff board, and it is unfortunate that the 
Fisc,al Commission used the same word "tariff board" for entirely two differ-
ent bodies which led the Commerce Department to fall into a confusion or 
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into a kind of connundrum. It is very important that the Commerce De-
partment should immediately appoint an officer and a body of men, some 
non-officials, be associated, with him and call them by whatever name you 
like. They should examine the effect of this protection given to any in-
dustry. Had this permanent body been in existence, then all the difficulties 
with 'regard to sugar which we had during the last 18 months would not 
have existed. This permanent body would have drawn the attention of the 
l~ islat r  in 1937, 1938 and 1939 about t,he actions taken by the Govern-
ments of Behar, of the United Provinces and they would have drawn our 
attention to the action taken by the Sugar Syndicate, to the action taken 
by the Sugar Mill-owners Association and the enormous difficult positions 
into which they have fallen, would have been avoided had timely action 
been taken on this particular question. . 

The next thing on which this Board will' be exceedingly useful and 
·which expresses the interest of the ·consumers is they would fix s fair sell-
ing price. Whenever an industry is protected and when the industry 
wanis to raise the selling price, they shQuld get the permission of this 
permanent' body. The protected industry should not have the power to 
raise the price arbitrarily beyond the· fair selling price fixed by the Tariff 
Board as it is doing at present by means of combines and monopolies and 
,so on. So this will also be one 'of'the duties 'of the permanent body to ex-
mpine wqether the increase in the fair selling price is necessitated by cir· 
cumstances. ' 

I ag4in press tl;l.is point that in every question ofprotecion, in ~r  
'ql!-e$tjcu of fixing of prie!'l, we have to consider all the int r s~s th  interest 
of the consuzp.er should, not be left out of oilsid~ratioi .. ,Whenever any 
question relating to any industt;y is djscusseq, my Honourable friend, Mr. 
,.Joshi, puts forward the interest of labour and he is perfectly right. I 
think he should haye a. second string to his bow and he should take up the 
cause of the consumers also. '. 

I will now briefly mention shout the method of new taxes which the 
Government of India are adopting. This is quite novel without any paral-
lel in any <>ther ' country. First, there is the theory of .giving tamporary 
shelter to certain industries. The Commerce Member in December, 1983, 
startled the whole of the Legislature by bringing forward a Bill in which 
he artificially put specific duties and raised the customs duties On articles 
which he selected at hiB sweet will presUIDably on the representation of 
certain individuals. Now, Sir, he did not tackle the problem, but the pro-
blem tackled him. So he started a new theory that is about giving tem-
porary shelter. Then later on he started another theory, that is, giving of 
over-protection and about· this btl said: 

"When you give these industries 'over-protection then cut-throat competition will 
follow and t~  will also lower the prices." ' 

.So he takes for granted that in giving over-protec.tion there will be no 
combine, but whenever there is a combine and they fix the prices by mu-
tual consent at a higher rate, then this over-protection really acts not to 
the benefit of the industries, but very often against the industries and cer-
tainly it is prejudicial to the interests of the consumer. Therefore, ~his 

theory of over-protection, that is, protection over and above the quantum 
recommended by the Tariff Board is really neither in the interests of the 
industry nor in the interests of the consUIDers. This theory also is ab80-
)utely wrong. 
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~r. Sir Ziauddin Ahmad.) 

The next theory that the Government of India started is like the poll 
tax. This is really a tax which you can levy on your own account without. 
reason and justification. This is what is called 'cess duty'. The Gov-
ernment hRVe now started the system of taxation under the name of 
cess duty. Nobody knows what happens to this duty. The Gov-
ernment also tabled, Resolutions recommending cess duty in the case of 
coffee, in the cll'Se of tea and so on, but we do not know what happ n~d to-
the duties so collected. The accounts are not submitted to the Commerce, 
Department about the method of working of this cess. 

There is 'another burden on consumers, high tariff wall combined witlr 
the quota system. I can understand -;l"Our having a high tariff wall for 
prot ~tit n  to ·I'l.frrtndusti"y. ;1 ~Can 'tlD'derst8.rid ,if 'You ha . ~ a quoi;a s~ ., 
But 'the Government h8"Ve adopted the policy of havirigboth high tariff' 
wall and quota system 80 that the effect of this is there is double pro1!ec-
tion to the ,industry, but it is really high taxation to the consumers altha, 
country. So that the protection is ,there, but on account of the quota,. 
the prices are increased to the great disadvantage of the consumer. 

The next point to which. I wish to refer is the surcharge. This system 
of surcharge was started d,uring the time of Sir George Schuster who was. 
popularly known in the House as Bur-charge Schuster. He rais~d the price 
of all articles irrespective of any consideration by 25 per cent.' 'J'his thing 
ought to have been ex&mined scientifically butno effort was' made in this. 
direCtion. Now,Sir, we have got the same method adopted by the present. 
finance ~ b r. In$telid of trying to find out fresh sources of revenue he 
is only putting a surcharge bn' arti,Cles which are 8Jready' there. There-
fore, the i port~nt thing is that t11e Government of India should now find. 
out fresh methods of raising revenue. For example............... ' 

Mr. rresident (The Honourable Sir Abdur Rahim): 'fhe Honourable: 
¥ember's time is up. 

Dr • .sir Ziauddin Ahmad: Very well, Sir. I was just coming to the: 
principal ar~ in~nts in support of this Resolution . 

.,. J. ~y Scott (United Provinces: European): Sir, the views I ltJD: 
going to express are my own personal, views, and not neces-

1 P.II. sarily those of my Group. ' 

I would like to thank my Honoura.ble friend, Sir ,Raza Ali, for bringing 
up this Resolution on the fiscal policy of India and to congratulate him 
on the admirable way he has put up his case. 

During the great wat:, and, imJnediately after, a large n ~b r. of new 
industries came into existence to supply India's Qeeds, but when trade got 
back to J?ormal, the inteJ,lsive competition of foreign imports killed many or 
these industries and a [(lot of invested money was lost by the Indian public., 
In the interregnum between the Great War and the present war, India has. 
made great industri:rl progress, but not sufficiently so as to enable her. I;Q; 
pull ber full, weight at the present moment. In the last two decades. 
other dominions have r,nade greater industrial progress, and I may say that 
~ was greatly ilnl>l'esl'led last year to see the way. Austraila bad ~on  ahead. 
industrially since the last war. 

In view of what I have said regarding industrial d lop~ nt about: 
1920 and the amount of money which was lost by the public, I would ask 



FISCAL POLICY OF THE GOVERNMENT OF INDIA. 186 

Government to bear in mind that although there is sufficient money avaiJ-
able to start new industries, the assistance which Government have given 
in the past has not been such as to encourage greatly the development of 
industries. But toda.,v those of us, who have intimate knowledge of the 
speeches and work of· Sir Ramaswami Mudaliar, know th/l.t industrial 
interests are and will be in safe hands of the Commerce Member and that 
everything which can be done will be done to hasten and facilitate the in-
dustrial development of India. • 

The Fiscal Commission's report of 1922 laid down certain lines on which 
protection to an industry might be given after a thorough investigation by 
a Tariff Board, and it also lays down certain stringent conditions that all 
the raw material should be available in this country before protection can 
be granted, but in a few cases recently my Honourable friend, the Com-
merce Member, has relaxed this rather ardous condition and cases are being 
individually examined· so that industries started this year, in a year in 
which every industria.l e·ffort is required to be made in the interests of India 
Bnd the Empire, will be protected after the war fOf 8' period of years. If 
I have in any way misinj;erpreted what I consider is the desire of the Com-
merce Member of the Government of India, today, I shall be glad if he 
will correct me in his reply. The Fiseal Commission's report is nearly 
twenty years old, and conditions in India have ch8J!lged so JDuch in the 
last twenty yeRTS that I think that a new commission should sit at some 
future date. I do not, however, consider that the present moment is ~ 
suitable one, but would soggest that a Commission should sit as soon as 
possible after the war when it can judge in a dispassiona.te atmosphere 
what India's industrial capacity has done and what it might have done, 
and plans can be made when machinery, etc., is available, to develop fully 
the industrial capacity of India. 

A further suggestion for consideration is the needs of the smaller indus-
tries. The larger industries are organised and are well able to voice their 
needs, but the smaller and undeveloped industries are not in such a happy 
condition. I feel that in the interim period until the commission sits a 
new "Safeguarding of Industries Bill" should be introduced for the pro-
tection of smaller industries, A full dress Tariff Board report is too long, 
cumbersome and costly an affair to deal quickly and efficaciously with 
small industries where the need is for quick action if such an industry is to 
be saved and assisted. 

The bulk of consumers in this country are agriculturists, but they are 
also men with families, and with the growth of education there is a crying 
need to find employment for educated young men, and in my opinion an 
industrial drive to expand India's industries is one means oi finding men 
employment. In this country industrial employment for 000 man means, 
as hi~ standard of living improves, helping several more t.J get an exist-
ence. 

Industries must know that their position is safe and this position can 
only be assured if their m8'rkets in India are lDaintained, and they know 
that they are not likely to be ruined by foreign competition and foreign 
dumping. Sir, I would recommend this Resolution to the careful con-
sideration of Government, and J hope that they will be able to accept it in 
principle even if there is no definite time limit for the setting up of a Com-
lJIiSRion. 
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Babu Baijn&th Bajorla (Marwari Association: Indian Commerce): Sir, 
I rjse to support this motion and I congratulate Sir Raza Ali on bringing 
it forward. The present fiseal policy of the Ooyerment of India 'is . de-
pendent on the report of the }<'iscal Commission of 1921·22. Before that 
there was no fixed policy but after this report. Government adopted its 
recommendation of discriminating protection of industries. This polioy 
was considered to be half· hearted and halting even at the time the report 
was published and at the present moment it is all the more so. The re-
commendation of this Commission as well as the present fiscal policy 
of Government is so halting and half-hearted that the industrial develop-
ment of the country has not progressed as would have otherwise happened 
if the industries had got the necessal'y protection and fostering care of 
Government. The preliminary conclusion which the Fiscal Commission 
came to was that the induJ;trial development of India has not bflen COID-
1nenRurate with the size of the country, its population, Il.nd its natural 
-resources and that a considerable development of Indian jndustries would 
be very much to the &dvantage of the country as a whole. This theory 
which was true in 1921 is far more true at the present moment. The 
industrial development of India is very badly needed. There has been 
industrial development of India during these 20 years as a result not only 
of ,the policy of the Government· 'Of India but also of the interest which 
the Indian mercanti'le community has taken in the development of indust-
Ties in this country. If Government had given their whole-hearted support 
and more paternal care to the industries I am sure the industrial develop-
ment would have been much /!feater. There are so mBny conditions 
surrounding the grant of protection to an industry at the present stage 
and it is so very difficult to satisfv Government in these mattel'B that in 
many instances· protection has been denied to an industry. I would cite 
only one instance, that of the glass industry, in wh~ h protection was 
denied simply because soda ash which is one of its principal ingredients 
was imported from outside, though as regards consumption, manufacture 
and labour and other things the industry had perfect justification for 
protection. I know that Government are giving some help to the glass 
industry by grant of rebate of customs duty on soda ash, but milch  more 
should have· been done by giving .protection directly. 

I have given only one instance, that of the glass industry. At the 
present moment, after the war began, Government have now hecome 
anxious that goods should be manufactured in this country for war 
9upplies. I quite appreciate that it is for the good of the country that 
we should be able to supply the war needs and not only the war needs 
but also our needs in times of peace. If Government had been half as 
anxious· as they are now to develop the industries of this country and 
had helped to start new industries here, then the position in India would 
have been 80 I:Itrong and India would have been so self-sufficient as regards 
the supplies of war materials that it would have been a souree of great 
strength not only for the defence of the country but also for supplying 
good.'l to Great Britain and other theatres of war in the near East and 
even, God forbid, if there should be hostiliti£lS, in the Far East. But, 
unfortunately, at the ,present, according to the recent statement of Gov-
ernment, India can only supply 20,000 kinds of materials out of 40,000 
]dnds which are required for military purposes, from within. The other 
20,000 kinds have to be imported from outside. What a pity I India has 
got natural rescurces, India has got men, India has got labour; and it a 
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stimulus had been given by Government patronage, India would have 
.been self-sufficient in these respects also. There are certain vital indust-
.ries which have not come into existence in India at all and which ure 
very important for the purpose of defence of this country, as for example, 
the manufacture of anp.s and munitions, ship-building, aircraft, etc. 
Even yesterday in his statement the Honourable the Finance Member 
only'referred to certain ship-building yards in this country, if I heard him 
aright, but no efforts have been made to manufaeture ships in this country. 
As a matter............. . 

The Honourable Sir Jeremy Raisman: What I said was that every slip 
in this country ca.pable of being used for the conatfuctlion of. these ;vessels 
. was actually occupied, so that ships are being ·constructed. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member's time is up. . 

I 

. Babu Baijnath Balori&: I think I have some little time more, ·Sir. 

Mr. President (The HonQurable .Sir Ab~ r Rahhn): The Honourable 
Member is right. The Chair understands tha~ he has i ~ or l>eveh minutes 
'more. He can resume his speeoh after Lunoh. .  . .'. 

The Assembly then adjoumeel for Lunch till Half Past ~wo of the 
Clock. ; 

The Assembly re-assembled a t~r Lunch at Half Past Two of the Clock. 
Mr. Deputy President ( r~ Akhil Chandra Dutta) in the Chair. 

Babu Bajnatb Bal0ria: Sir, when the House adjourned, I was showing 
how. if the industries of this country had been properly developed. if they 
had received the full support of the Government,-and I was glad to hear 
th'is morning from the Honourable the Finance Member that they have 
decided to support the ship building industry-the industrial condition 
of India would have been in a much stronger position than it is t.oday. 
With regard to the sh'ipbuilding industry, as every bod~  knows, there have 
been numerous discussions in this House, and' the pro.posal toO Htart: and 
support the shipbuilding industry was always stoutly resisted by th~ Gov-
ernment, but I am glad that at last they have realised the true poc;ition 
of this industry and have decided to support it. 

Sir, the Indian Fiscal Commission Report on which the present Indian 
fiscal policy is based is antiquated. It is about 20 years old and much 
water has flown down the river Ganges since the time that report was 
written. The whole situatlion both in India as well as in the whole world 
has completely changed, and it is now imperative on the part of the Gov-
ernment to come out with a bold and definite policy of industrial expan-
sion in every ,possible direciJion; and if the present conc'Utions of war have 
ereated favourable opportunities for the establishment of new industries 
in this.country, it is also the duty ,of the Govenlment to see that theBe 
industries which will help them during the period of the war do not die 
.out in tiJpe of peace. 

Sir, one of the reoommendations of this Commission was that indust-
ries essential for purposes of national defence should be adequately pro-
lected if neeessary, but nothing was done. whatsoever, to implement this 
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recommendation of even this antiquated Commission. That shows the 
antipathy of the Go;vernment. Sir, I am joining in this debate not in any 
spirit of negative criticism of Government, but with a view to strengthen 
the hands of the Honourable the Commerce Member to give greater eyt-
couragement for the expansion and development of industries in thIS 
country. I know the Honourable the yommerce Member who was once 
a popular ele<>ted Member of this RSlUse had greatly contribut'!ld to debates 
on this question. ' 

Some Honourable Kember: He is equally popular now. 

Babu Baljnath Bai0ria: His contribution to the debates in this House 
for the cause of industrial development has been very great, and I hope 
he will be very sympathetic to the industrial development of this country 
by revising the policy of the Government in such a manner that the 
industries of this country may fully benefit thereby. Sir, I support this 
Resolution not with a view to throw any impediment,s in the way of 
development of Indian industries. If by the appointment of the proposed 
CoIIlIDittee the present industrial development is im.peded in any way, I 
would be quite prepared if the Goverriment accept this Resolution, and 
the appointment of a Committee may be deferred till the end of the war, 
because I know that at the present moment Government themselves are 
anxious to encourage industries which may provide them with war mnte-
rials. But I do not think ~t will be wise on t.he part of the Government 
to oppose this Resolution merely on the ground that they cannot appo~ t 

a Committee just at the present moment. 

Sir, one word about what my friend, Dr. Sir Zi"uddin Ahmad, said 
with regard to over..,protection. I wanted to know from him one ~n tan  

in which over-protection haR been givel') to industries beyond what haa 
been recommended by the Tariff Board. .  .  .  . 

Dr. Sir Ziauddin Ahmad: Tatas are getting 15 crores. Read the 
speeches made in the House ~n 1984. 

BaOO Baijnath Baiona: The Government are at present following a 
policy which reminds me of 1\ proverb which says that when a fire has 
start,ed in the house, the owners or occupants of the house have b ~ 
to digging a well. 

"lab !Ihar me ag lagee, tub. kOO1Ja klwdne cAale." 

But it is still better late than ne,er, and even if GoverDment were to take 
to tM" indllfltrial development now and revise their fise·al policy in the 
interests of this country, I think this country will be greatly benefited in 
all respects. With these words ~ support this sol tion~ 

. Dr. P; N. Banerjea (Calcutta Suburbs: on~ ha a ian Urba~  
SIr, since the publication of the Report of the Indian Fiscal Commission 
18 years ago, industrialisation has made considerable progress in this 
country; but. if the Government had ~own greater foresight and imagi-
nation, this industrialisation would have proceeded much rtb~. Just 
at the present moment we find that there are great defects in' the indus-
trial system of this country, and the Honourable the Commerce Member 
is trying his best to ,remove these defects in order that India may be 
a.ble 'toO make a substantial contribution to war effort. Sir, the Fiscal 



FISCAL POLICY OF THE GOVERNMENT OF INDIA. 169 

Commission reported 18 years ago, and during this period things have 
changed considerablJ, and it is desirable that the recommendatj.ons of the 
'dommission' : should be reviewed. On what lines the review should take 
~l~ , I.' will not discuss now; but I ~i l. say this, that some o~  the 'condi:" 
tions laId down by the Fiscal COIllIIl1SSIOn are ra.t;her over-stl'lngent, and 
s,?me amount of elasticity will have to be introduced into these conditions. 
,My friend, Mr. Bajoria, referred to one or two instances. There are. 
many other instances, but it is needless to mention them now. A full-
fleilged Fiscal Commission or an Indu:atrial CommisslClIl may not ~ 
possible to be appointed just at present because of the preoocupatioll of. 
t~  war an.d also because conditions are no~ normal. This may be 
postponed tIll after the war, but a small CommIttee, as has been suggested 
m this Resolution, may be appointed. This Committee may consist of 
officials and non o i ials,~o  members of this House mav be taken 
o~ it,-toin9ui!e !nto the limitations which have been.. impOSed by the 
FIscal ~orn~llssl n s Report and also to inquire what further progress ,iJ 
needed In VIew of the changed conditions,-particularly conditions created 
by the war. 

Now, during this war certain industries are getting help in various 
ways from the Government, and 'a considerable amount of capital is 
being invested in these ind stri s~ It is necessary to ensure that these induB-
~n.. s, after'they have b~ n developed, should nOt die when the war cea88S. 
~h  .Honourable the Commtlrce Member, if I remember aright, gave an 
assurance BOrne tirne ago to the eRect that Government would come to 
,the re,scue 'of Buc,h ip. ~tri ~  ,~nd  }vould give them the I!-ecessary support 
l!ofter the war. I hope tnat t.his assura'llce which he gave to Bome Chambers 
of Commerce wiiI be repeated here'. "That will go a considerable way 
~wards removing the apprehension which is felt in many quart-ers that 
~h I). the war cessesa great 4e8il of capital resources may be lost. 

While I am a protectionist. I must say t.hat I am not a blind protec-
tionist. When we grant protection tc an industry, we should grant pro-
~ tion not onllY in the shape of tariff, but in various other ways,-railway 
f'8cilities, shipping facilities and so forth, and we should look to the 
interests of t.he cOWltry as a whole, not merely to the hltertlsts of the 
capitalists. We should have in view the int-erests of labour, the interests 
of the consumer and all other interests which may be affected by our 
protective policy. The time has come when it should be recognised d ~. 

nitely by the Government of India that industrialisation, coupled with 
agricultural improtement, is the greatest need, of the hour, and ~pin  

that in view the Government should extend to the iadustries of the coun-
try all' the facilities' and all the help that they can offer. 

Kr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions; 
Muhammadan Rural): We have friends here who plead the cause of big 
inqustry. T stand here to urge on the o~o rabl  the Commerce Member 
,to take up the cause of smaner industries in India. I remember he once 
said on the floor cif the House that he would take the same care for the 
smaller industries as he would take for industrial production for defeuce 
an~ war purposes. "My Hqnourabie friend" Dr. Banerjea, has referred to 
",hut the Honourable the Commerce Member sllid to the commercial 
community. It bli.~ appeared i~ the newspapers ard we all know that 
he: h.~s g?t y.~ry gT£l!'tt sympathy for t~~ smaller industries. In the year 
~  ;~ r enq,uiry ~llB laur;ched by the GOvernrpent of India for the ~p lop
ment of smaller inaustries, but the plea then raised was that, because 



170 ~ ISU~I E ASSEMBLY [6TH Nov. 1940 

[.Mf. Muhammad Azhar Ali.] 

Japan was importing at higher prices, therefore, these ind~tri s cou!d 
not be· helped so easily. The result. was that the whole fillIng . ~d d in 
:Sinoke, and' that 'is generally the r s ~t 'Of Government of IndIa s com-
mittees and commissions, which I again deplore even today on the floor 
of the House. But, during the regime of our present Commerce Member, 
we hope: that the smaller industries will be taken greater care of, ana 
that the coffers of the Government of India -will filter down to the smaller 
industries 'Of the country as well. There are philosophers to discuss the 
principles of fiscal policy and the recommendntio?s of the Fiscal Com-
mission, but so far as I understand the Resolution of my Honourable 
friend, Sir Syed Raza Ali, it touches more the question of fact than dis-
eUsses the fiscal policy of the Govemment of India. Here, what we want 
;s that the glass industry, the canning industry, and other s an~r 
industries should. be helped and developed, by the Government of .Indla 
~ n at this time of the war. In spite of the fact tha.t war IS on, 
thelle industries are very necessary and they should be developed. 
We know that Banks in India cannot at the present time, for reasons 
best known to the Government; help even the greatest industry of India, 
-that .is, the agriculture of India. The only recourse for the smaller in-
-dustries, therefore, is the Government ot India itseU, and we hope that 
the Government, will think of these industries not only during. the time of 
the war but also after it. The big industrialists will look a.fter themselves. 
'There are magnates who will surely' make money during the war them-
~l s and then invest the same for the industrial development of the 
-country, but it is the care of the smaller industries that we have to look 
to. The Resolution seeks only this, that non-officials also should 
be included in the committee and that there should ba a 
committee of officials and non-officials to enquire into the industrial deve-
lopment of the ,country. \Ve know how His Excellency the Viceroy has 
been trying his level best to rope in the leaders of the Indian community. 
And for what'? To heJp in the development of industries in India. And for 
what purpose? To help in the war. When the Govemor General him-
-self thought that non:officials should be taken in, I ask, where IS the 
-reason for the Government of India to refuse to take non-officials into 
1ihe committee along with officials for the development of Indian indus-
tries, and especially the smaller industries of the countrv? With' these 
words I support the Resolution. ~ 

:iIr.lf .•. Joshi (Nominated Non-OfficiaJ): I would like to make only 
-a few remarks on this Uesolution, as we are likely to have another oppor-
tunity to speak almost on the same subject when the Finance Bill will 
-come up for discussion. 

I would like to support this Resolution asking for a re-examination 
o()f the fiscal policy of the Government of India. It is a long time since 
-the policy of the Government of India 88 regards the development of 
industries, as regards their taxation system and as regards the fiscal 
-system of the country, was examined by a committee. Since then Dlany 
-changes have taken place. We have expanded our system of taxation, 
-we have developed industries, and we have been ,also protecting some 
of the important industrIes of the country. But, Sir, we' are now living 
in quite different times. Not only has there been the ordinary develop-
ment in the country. but the war has introduced quite a new situation. 
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At this time the Government of India themselves may have fonnd that, 
if the industries of the country had been developed muoh more than 
they are developed today, it would have been easier for them to find the 
money which they need for the prosecution of this war. Moreover, the 
Government of India today are trying to supply the military needs not 
only of tndia but of 'Greah Britain also; In this connectio11, what we 
have to remember ie. that, if India had been sufficiently developed indus-
trially, we could have not only supplied the raw material!! which we are 
now supplying, ·but we conld have provided the Empire as w:ell ·as Great 
Britain with many finished products of which we aTe supplymg only the 
raw materials today. I, therefore, feel that the time has come for a l'e-
examination of th~ policy of the Government of India as regards the 
industrinl development of the country, as regards their taxation system 
and also as regards the system of protecting industries. Again. I should 
like the· Government of India to consider, and consider especially at this 
time, the question of whether industries should be in the hands of 
Government, and if IilO, which industries, if the industries should he 
controlled by Government, and if so,. which industries should be con-
trolled, and whether there are any industries which may be left to private 
enterprise. 

I would 'like thiR question to be considered now. We are living now 
not in the old times but in new times and everybody is thinking of the 
new world order. In Great Britain where generally, the Government is 
averse to interfere with private industry and where Government ill adverse 
to take over industries in their hands, the Government has changed its 
policy and is now conducting industries which the Government would have 
left to private agencies !lOmb years ago. I, therefore, feel that, the 
Government of India themselves must examine now very l~ar lly and 
not at a later time whether the industries upon which depends thb safety 
of the country should not be taken over by the Government of India 
wholly in their own hands. Secondly, there are industries which are 
key industries and industries which are essential for the .well-being of the 
masses of people in this country and industries upon which depends the 
development of other industries such as t.he power industry, the coal 
mining industry, the machine industry. These industries also in my 
judgment ought to be in the hands of the Government and not in private 
hands. It is quite possible that the Government tooay may not take 
over all the industries. At the same time the Government will recognise 
that this war makes it quite clear t.hat some of thtl essential industries 
must at least be controlled by the Government and these industries must 
not be controlled only in war tiDle" but it is now clearly proved. that 
these industries must be controlled even in peace times. The Government 
may plead that they cannot introduce a new system altogether during 
the war. But the war has proved it abundantly, sorne of these . key 
industries must be at least controlled by the Government sufficiently. 
If Government are to cOllt.rol. in·· what way are the Government to" 
con.trol. Thp-se are various matters of importance which it is now time 
the country should consider and investigate. I do not agree with the 
arguIIJent which some Members have used thah this is a time when ~ 

should not have an examination. lahall . say that this is the time when 
that examination should take place. We are taking steps in the matter 
of initiating certain policies. Should not those policies and steps be 
examined now? Some of the Members do not wish that the development 
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of. the industries should ~ del&.yed on account of the exammabon o~ such 
policies by a oommittee. They say that the Government of India are 
at present prosecuting a quick and vigorous policy as r ard~ the d l~p
ri'lent of industries. Unfortunately, the Government of IndIa do ~ot like 
to take the people of tbis country into confiaence and they. also, I am 
very sorry to say, do not like to take the Legislature into then confidence. 
If they are taking steps to develop industries, we want to know what 
those steps are. I am quite sure that, jf the Legislature knows that the 
Government of India is following ~ vigorous policy. as r ard~ the develop-
ment of India, the Legislature Will 110t do anything by whlch there will 
be any interference in the vigorous prosecution of the policy of develop-
ment of industries. I have 110 doubt that if the Government of Inma 
appoint a oommittee now, that committee will be able to give guidance 
aDd advice to the Government of India in the policy of the development 
of inuustries which they may be following at this time. I. therefore, feel, 
that in the interest of the country there should be a re-examination of 
the policy which the Government of India should follow as regards the 
development of industries, as regards the method of taxation and as 
regards the method of protecting the industries. I hope, Sir, that the 
Government of India will accept this Resolution. 

The Honourable Diw&n BahadurSir A. Ramaswami J[udal1a;r (Member 
for Commerce aud Labour). Sir, the Honourable the Mover of the Heso-
lution has already been congratulated 011 the careful and analytical way 
in which he has presented his case. I should only like to join my own 
congratulations to tbose of other members on the fact that he has made 
on so difficult a subject a careful and, may I add. a sober speech. It 
is very eaRY to get extremely excited over the questIon of the indus-
trialisation of this country and because during the months that I have 
been on tour from place to place I have had memoranda and heard 
speeches some of which have been of one tenor, advocating, irrespective of 
any consequence, a policy of complete industrialisation and a policy of 
self-sufficiency that I venture to state that the Honourable Member has 
made a very sobel" speech on matter which is engaging the Rctive atten-
tion of the Indian public. . 

Various questions have been brought on the tapis of this nebate by 
Honourable Members. It will be impossible for me during the 
short time that is available to deal with every one of these 

questions and I would like to make this preliminary remark so that· 
Honourable Members may not consider that I have evaded anv of the 
issues that have been raised. I can only confine myself to certain defi-
nite and what I consider, the most relevant issues that have been raised 
by this. Resolution. I waR asked to repeat Il.ssurances which I had given 
elsewhere to commercial bodies, assurances regarding the. position of the 
Government at the present time in relation to the development of in-
dustries (An Honourable Member: "With regal'd to the future".) With 
regard to the development of industries at present and in the future. 
I stated in the last S'el'sibn of thE' Assemblv that Government did not 
wl'nt to be charged with' having encouraged the development of industries 
at the present time to suit their own purposes and for those essential 
war n?eds which must some how or other be met by industrial develop-
~ nt m the country and having done that, with leaving those industries 
high and dry, to take CRre of themselves and to meet all those blasts of 

3 P.M. 
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unfair competition which ard likely to blow severely once peace is restor-
eR: I went on to say that the Government of India was considering 
tile question, at any rate- personally I and my department, were consider-
ing the question how far a liberalisation of the conditions laid down by 
the Fiscal Commission was pcssible and if such hberalisation was possible 
iIi what terms the announcement of that liberalisation may be made. At 
tbe various meetings I had with commercial bodies I explained the 
position further. I said that there were two categories of industries with 
which the Government of India would concern itself-industries which 
wm come into existence nr be developed during this war period-first 
t1lose industries which are directly needed for the war effort of this 
cOUntry and the starting of which Government encourage for that war 
effort, industries which are essential for the war needs of the country. 
I said "But that was not all". The same assurance would be conveyed to: those essential industries which would have to be brought into existence 
to'meet the essential requirements of the civilian population. These are 
the two classes of industries with reference to which Government is con-
t.4!!rnplating some sort of assistance at the end of the war provided they 
are started during the war and are kept going. I stated that of course 
one has to satisfy himself that these industries are run on ·business lines, 
tlIat a reasonable amount of efficienc;y exi8ts :n the management of 
these industries, and tha.t these must be taken as the preliminary reqw-
sites which I trusted no industrialist would object to. Then I wont 011 
to· say that Government would be doing no service to the industrial corn-
mtmity if they were merely to stop short there, and that it would Jlut 
really give any indication to the entrepreneur to start his industry if 
Government were to ·lay down barely these two propositons. A number 
of ventures' may be staited,-some which Illa:v somehow thrive dUl'mg 
this special period of the war when imports are almost at a standstID 
bllt which on n closer examination could not really be encouraged or 
conld not have the chance of maintaining themselves after the war WIth 
any amount of reasonable assistance in one form or another that Gov-
ernment may be capable of giving. Some there may be which under 
tie present stress of circumstances may develop but which it would be 
unreasonable from the point of view of the larger interests of lihe public to 
faster and encourag".-o by those methods which are well understood by 
students of protection, after the war and under peace conditions, and in 
the interests of the general public, Government may not find itself iI'! a 
pOsition to encourage the development of thOfle industries, though the 
entrepreneur, knowing that he can make good profits during a. short 
period, may of his own volition come forward at the present time and 
take the risk of starting this industri and also the risk of scrapping the 
machinery at the end of the war. These things have been done in other 
c6untries and I have no doubt that these thlDgS are being done ill India 
wit'h the full knowledge that the life or that particular venture is bound 
to' be .short .and that_there is no loss incurred or capable of being incurred 
if, with the knowledge that it is going to be short, this rarticular entre-
preneur takes upon himself the task of starting the induiltry. If, there-
fore, the danger of developing each and every kind of industry, simply 
beclluse in. the conditions prevailing during the war such development Is 
facilitated, is to be avoided, or at any rate if a reasonable hope that 
after the war certain indQstries will he protected is to b~ given by the 
GOvernment, then' obviously any sort of general statement that industries 
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developeu. during the war will be protected after the war will be of no 
help and, what is far more important from the Government pomt of 
view, th~t assurance cannot be implemented by the Government. 'rhere-
fore it was that I went B st.ep further. I made it quite clear that each 
industry should come to the Government and should place its c.ase for 
the time being before Government and Government would eXBmmtl the 
sC,ope of the industry, the needs of the industry, what it fulfills in the 
general economy of the conntry smd Government would. with reference 
to that specific industry-not with reference to any specific concern bl!t 
with reference to that. speeific industry-give 0. general Bssuranc:.e that 
whoever starts that industry will be protected in some way or other at 
the elld of tho} war when peace conditions return. Now individual indus-
tries have come up to Government and from time to time the Commerce 
Department has issued communiques on the suhject that if such and such 
industry is started and developed during the war, at the end of the war 
t.hat industry will not be left to take care of itself but that by such 
methods as are open to the Government of India, ~ar  will be taken to 
preserve that industry against unfair competition. And let me state here 
what I mean by ., unfair competition·', because in some quarters 0. doubt 
has been thrown whether by "unfair competition" I am referring to what 
1['4 commonly termed "dumping". I may state that I am not referring 
to dumping when I speak about unfair competition. I use that expression 
"unfair competition" in the same sense in which Tariff Boards have used 
the expression "fair competition", that is to say, that the tlonditions of 
competition in the internal market between the imported commodity 
<md the indigenously manufacturf"..d commodity must. be fair, must be 
~ al. Those conditions have been described by the ·.Fiscal Oommill-
sion; those condition!; ha.ve been analvsed with reference to individual 
industrieB by Tariff Boards, and it is t.hat fail' competition that t have 
assured t.o those industries, selected and individual, which have comA 
before Government or which may come before Government hereafter and 
which after a preliminary examination by the Government have received 
the general assurance of the Government in the Commerce Department 
that at the end of the war they will be safeguarded. What kind of safe-
~ ard win he given to them I have stated that I am not in a position 
to suggest at present; it will depend upon the condItions then prevailing. 
It may be by a protective duty, it may be by a subsidy, it may be by 
other methods such as those that have been described in Ute course of 
this d bat~ a. iliti s of railway rates and so on-it may be by a number 
of these methods. but, as the House will easily realize. it is imposEible 
here and now, with referenCle tc conditiolls that may arise ill the future 
of which I cannot predicate with any certainty at present, to give a 
definite assurance of the kind of pr9tection that can be given. Nor does 
the industry require it. What is wanted at the present time is that in 
those conditions whieh may arise it will be safeguarded, so that it may 
meet in fair competition other products of other countries in the internal 
markets of this oountr.v. 

Dr. Sir Ziauddin Ah ad~ May. I ask one question about. this point? 
Are you setting aside any sum of money to give to these industries when 
such conditionB II.rise? .. 

The Honourable Dlwa.n B&hadar SIr A. Bama.w&ml .udlllar: No Sir 
no money is being set aside at present for the· pUrpoiJ'l. In the first place: 
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that involves that the only form of protection that can be given is a sub-
sidy. I said that is a Uatt~r which must be considered and that one of 
the forms which assistance lllay take is a subsidy so that it will be impos-
sible for Government to set aside a ~  of money for such subsidy ali the 
pr.esent moment. That is apart from the fact that financial conditions are 
what they have been. stated to be by the Honourable the :Finance Member 
only yesterday. In the light of those assurances a certain n b ~ of 
·'industries have already come up before Government and commuruques 
have been issued from time to time regarding those industrios. The Com-
merceDepartment has now he fore it half a dOZetl other applications 
which they are considering. My Honourable friend, Sir Raza Ali, referred 
-and if  I may venture to say, rightly-to the cumbrous procedure of a 
Tariff Board investigation. I realized it from the moment war broke out 
and from time to time I have stated that these are not the times when 
a Tariff Board can be asked to investigate the conditions of any particular 
industrv. Therefore it is that with reference to those industries Go.em-
ment have short-circuited that procedure and made an ad hoc, examina-
tion through its own officials in Jhe Sec-retariat and otherwise if p~slbl  

ana where they have o~  to the conclusion that a pr1,fII4Jacie case has 
been made out regarding the a ~  of that industry in the present dr-
(,l~nistan s and the need that may arise at t4e end of the hostilities to 
have lhat industry protected they have given the assurance. Honourable 
Members ha"e stated ;~ ain that there are :r;nany other ways in which 
Goyernment can encourage anti foster the deVelopment of industries sl!d 
I want this House to realize, when so much attention is concentrated both 
by the House and by the industrialists on what I may call the .tariff 
policy of the Government, that is to say, the raising of duties 39 a pro-
tectiw wall for the fostering and development of indigenous industries, 
that there are of her ways in which industries can be helpfld, notably the 
system of purchases by Government. That I consider is a method of help-
irig the industry which has not received sufficient attention bol,h at the 
:hands of this House, if I may venture respect'hdly to say so and even 
" more and that is ·surpri$ing. at the hands of the industrialists. Now at 
the present time there is no dOUbt about it. that Government is nning all 
it can with reference to its purchase policy. But tha1, has been the policy 
of the Government ,of India for the last 20 years. Honourable Members 
may cast ~h ir memoties back and they will 'find that one Department of 
Government at least was specifically constituted for this particular pur-
pose. I refer to the .Indi8n Stores Department of the Governmcnt of 
India. That Department .came into p.xistence and it was dew·loned under 
the fostering care af that great Chief Controller, Sir James Pit ~thly, who 
has done s,) much to ~t hilis  the Indian· Stores Department. From the 
year 1922. when that Department was or ani~ d, it has been the business 
of the Chief Controller Rnd the members of the Department to ilee to 
,it that by the poli ~ ~hi( h th~y carried out, a policy laid down by the 
Gove:nment of Inrrlll tn constItuting the .. S't01;es Department. the'indus-
trialisation of this country is  ailvRllced apace and the ost~rin  of the 
industries of tbis, cO,untry is made possible. -

T 

Dr. P. N. Baaerjea: You have to do much more. 

The HonOurable Diwan Bahadur Sir A. Ramasw3mi lIudaIiar: 
I am coming to that. 

D 
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)iow, at the present time the activities of that Department have 

increased enormously. Honourable· Members are aware that the Supply 
Department, which has incorporated the Indian Stor ~ DePB:rtment now, 
hus enormously increased the demand it has made on mdustries to supt»ly 
the r ir ~nts of the o r n nt~ %ere has been ~n e-.xhibition 
upstairs of this Assembly Hall which shows the kind of articles ~h~t are 
being' manufactured now and with reference to it I may say that It IS not 
merely that the Department has just taken wha.tever has been manufac-
tured bv the various industrial concerns but the Department has taken 
upon itself the bu::k of planning by telling the industrialists 
what they can do and by trying to get one industrialist in contact with 
another, so that by their joint effort they can produce an article which 
neither of them was producing before. In many other ways this planned 
production about which economists have spoJren so long and so effectively 
is a thing that is in existence today so far as the Supply Department and 
the Stores Department of this Government are concerned. 

'l'here is one series of articles which is of peculiar interest to :;his 
country, the drugs. I said in one of my speeches that it was a tr~ di 

that during one generation within my own memory, within 25 years, thill 
country should have depended so much on essential drugs for import:; 
ft<m1 Germany and that human ),ife could not be saved,. human miserIes 
could not be alleviated, merely because in our own ,:!ountry we have not 
had the fMilities and ·we have not developed that industry which is essen· 
tial for'the civil needs of the population. I emphasised the fact that it 
was not merely for war needs alone but for civilian needs also that the 
Govermnent was equally anxious to promote those industries which are 
essential and to give them some sort of guarantee thereafter. Now, so fnr 
as the drugs industry is concerned, we have been doing everything pos-
sible to enable the starting .of manufacture and, the production of drugs 
of vanouskinds. I must pay a tribute to the -indefatigable energy and 
the 'enthusiasm' which the Director-General of the Indian Medical Ser-
vices, Oolonel JoDy, has shown in this matter. Chemists and druggists 
.md manufacturers, particularly in the City of Calcutta, know fully well 
how much Colonel Jolly ha~ been able to do in this matter and how deepJy 
interesterl be is in seeing to it thavthis manufactuie is forced apace. 
fhere, again, the· policy that he 'Ras adopted of ensurh:tg tliat the reqUIre· 
ments of the various hospitals in this country are' 'taken  from the in-. 
ligenous products,' provided, of o~rs , they satisfy medical tests is respun-
sible for the present state of thing, and also how much t4at policy hItS in 
itself without any other kind of protection, encouraged the manufacr,urc 
~wth and development of this. in~ stry 'and is calculated even or~ 
Iu,rgely in the future to encourage that industr". . . 

Vle havp-taken up again the question -of thf' manufacture of surgieal 
instruments, and in both these cases may I say, though the Honourable 
Members often s ~t that !Jon-official. opinion has not been taken int(1 
confidence, that w~ are not working in Q vacuum. We do not imagine for 
a moment that the monopoly of wisdom lies in Government Benches or in 
Government Secretariat. Quite the -contrary; we do feel that occasion-
ally (!) others also can help us. My Honourable friends will know that on 
the Dru!?!'l Committee there are pF<?fessors of chemistry. 'prOfes80rs-' who 
have :1 ~ood l wl ~  of the drug mdustry who are helping the Govem-
ment .'\\;;lth t ~lr ~d . ~ro ~Slior.  .. N. Rav, ,,~ho is one of t~ foremost 
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in this science, hal:> beell added to a Committee apd Oll which my own 
Department is r pr s~nt d and which is presided over by the Director· 
Qeneral of the Indian Medical Services. They have systematically 
examined and arEl laying down the l,ind of drugs that ~.an be manufac-
tured and that; ought to be manufactured in this country, and Govern· 
ment is encOlu:aging t~ manufariure of these drugs. 

I may referagaih to the Board of Scientific and Industrial Research 
'itself which. is :doing research in various matters. For the purpose of 
developing tltese very industries, the Board of Scientific and Industrial 
iReseart3h consists of' practically all non-official scientists and industrialists, 
and one of the function of the Board is not merely·to conduct research but 
to bring tha.t·research to the notice of the industrialists on rn ~. At the 
last meeting the members of the Board went further and said ~hat they 
would like to have the power to suggest to the Government of India as It 
result of the application of that l'esea.roh to any particular industry that 
oonditions are such that the Government may take up the question of 
protection to that particular industry, a recommendation' which I have 
-accepted. That is to say, the 'Members of the Board of Scientific antI 
Industrial ~ar h will nat :only deal with the question of· mere research 
but if they find' that research, as applied to'8 pariieular industry; deserves 
the considera.tion of the Government fOr a preliminary examination whe-
tber protection is necessary or not, they are at perfect liberty to make 
that recommendatiQn to the Go;vemment. 

Then, again, I i h~ refer to one other·matter .. Honourable b~Ts 
ma'y have read'-I hope they have read----iromething of the communiques 
ih.&t were pUblished. from time t.o time by the Government with reference 
.to the l'ecruiting and trilining of technical and s1Plled labour. Now •. the 
whole foundation .of. industry, particularly of what I D;rlght 'call the heavy 
industries section, with reference to \vhich, again, neither this House Dlll' 
the p ~li  '.have ~ l~ ~ayin  that. att ~tion which it deserves, depends 
:upon techmcal, meehaD1ttal and sltilled labour. You ca.nnot develop that 
heavy engineering 'industry which 'is most vital for most purposes of th~ 
war without technical and skilled labour. But iUs more thlll.'that. That 
js the. foundation for tb.e d ~ lop nt of ,all machine inc!us\ry, otherwise 
we mllst contiDue to import machinery for all time to come. It is the 
foundation for the tool making industry which in many countries is so 
lacking ... even in the ·IJnited Kingdom,that "ithoul importing tools from 
the U~a States of America they are themselves unable to proceed very 
much further in the expansion of their maehineindustry and'heavyengi-
neering industry ,at the pre.sent time. Goveimnent have for the first 
time takeJ:l upon itself the task of training as many s1n'lled labourers 8S 
possible, the. total num"berQf which may come to 20,000 .. -Here I must 
ex;pressJ:Q.Y indebtedness to the HonoUrable tIie Finance Member for 
be has placed nearly a crore of rupees at the disposal of Government for 
tne purpose, of -training these 20,000-skilled labourers; What effect it 
would have on the future development of the industry and whether in 
itself it is not one of·the greatest contributions that GovemmEmt may a t~ 

for .the orderly development of future iniustries. I leave it to the U ~ 
to judge. .  . .., .  . '  . 

No'W, Sir, I hll,ve o~  iato some afthes? ~ ·t.>·sbow b""'. at the 
pre£l.eIlt time the, po!roy -of the·· Government IS bemg' pursued. In OD8 of 

. 'D t 
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the communiques that have been published you will find t?at a p~rti lar 
industry has been promised protection after the war notwIthstandmg the 
fact that the raw material which it uses is imported from abroad. The' 
first condition of the Fiscal Commission has been laid aside for the time 
being and that is the liberalisation which I referred to or hinted at when I 
was last making my statement in this Assembly. But again I m';lst slly 
that it is only with reference to individual industries that these kinds of 
conditions can be liberalised. The statement that any' industry can be 
started without, any reference to Fiscsl Commission conditions would., aa 
the Honourable Professor rightly remarked, be disastrous to the country 
and disastrous even to the industry" itself. These are methods by which 
the Government are at present pursuing their fiscal policy and their indus-
~rial policy. 

It was onlv the other day that Government issued a communique 
with reference· to sugar, with 'reference to iron and steel, with reference 
to gold and silver lace thread. It is not intended as ought normally to-
have been the calle, toilet 'up a Tariff Board, because the pl'oteCJtive 
period comes to an end on the' 1st April, 1941. The conditions are-such 
that no Tariff Board' :eaD. do justice 'either to itself or to the industry con-
cerned if it takes upori itself an .investigation of the question at the pre-
sent time. 
Sir, this Resolution requires a Committee Of officials and non-officials 

to go ~to the question of how the fiscal policy, the present fiscal policy 
of the Government of India may be modified. I have said that at the 
present time, there isa special policy which has been adopted by the, 
Government of India. I take it that the Honourable the Mover is referring 
to the fiscal policy as laid down in the, Fiscal Commission report whi~h 
has been followed bv the Government of India till the outbreak of war., 
I quite recognise that these matters require to be overhauled, that Il 
thorough investigation is absolutely necessary and will have to take place 
at the end of, ,the hostilities and when peace ,conditions are restored. 

Sir Syed :aua Ali: Why at the end of the war? Whv not now? III' 
these any particular objectiOn now? I should like the Honourable Membe!" 
to develop that portion of his theme. 

The Honourable Diwan Bahadar Sir A.. Bamuwaml Jludaltar:-
I ~ho ht that was the point! was developing during the last twenty-five 
mmutes:, that at the present moment conditionLare absolutelv abnomlld' 
that individual industries should have to come'up fOr BSSllt'anCe, thatGo';'-
ernment themselves would like to be free without the paraphernalia of 
any Committee or any Board to give immediately the assurance that is 
~ ir d 80 that the industries ma.y be started lis soon as, possible. To 
mterpose anv sort of Committee at this time would merelv mean that Gov-
ernment will have to stay its work, hold' its hands while investiczations 
are b in~ made which must neces88rilv be the case. You cannot have n 
new policy which is beine. pu;sued d\lring the period' of the war by the 
Government and an exammation de novo of the whole question of fiscsf 
policy side by side during this period, 

~ Zafar'. AD. b.~n ~ t Central Ptmiab: Muhammadan): On 
one ''f>?mt I want mformatIOn. r should like to know if the GovernmAnt 
('an gIve us an 88suran('e that the 72 crores-ol' 20 lakhs a day-which' 
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8re going to be spent according to the Honourable the :Finance )lembcr 
w~~  be sp n~ on industries in India and will not go out of the countr;y? 

The' Honourable 'lJiwan BBhadur Sir A. Ramaswami )[udaliar: 
I am sure,'the Honourable' Member will have opportunities m connec-
tion with ,the Finanoe Bill debp.te to raise this question specifically :mtl 
both;,the Hop-ourable the Finance Member and the Honourable Member 
for the. S pply p lort~ nt wUI,.be able to answer this question. But I 
.can ~$ r  ~h  Honourable Member here and now that all these develop· 
menta, ,could not have taken place unless most of the money was being 
spent in this country. I thought the complaint of my HonourfJoble friend 
Dr. Sir Ziauddin Ahmad was that they were being spent with-reference 
only'1;o ,& .few, i~d,i id  and th~ they are not, being !!pept at large ,by 
placing, orders with ,s ~aT  numbers of industrialists aj:ulm:antifacturers. _ 
That. however, is a different question. ' 

But I was on the question why it is not possible at the present time 
to have such a scirt of committee to investigate the whole question-I' wa;;; 
going to say that the Hou!le will not be s rprls ~ ii it . in~s that. the v,ery 
industrialists ~ld P9.t, ",elc?me, ~~ the ;present tIme thIS kmd of mvestIga-
tion. !twill rip open wi possible issues arising under it, not merely the 
;s~  of protection, ,but believe me, other issues which may not be 60 
palatable to f,hose who 'Yant industrial development or to those who call 
themselves prot ~tionil lts li~  the issue' which my Honourab.le friend 
l"aised whether' mon9Polies 'were developing, like the issue whether the 
.consumers' point of view was being considered, like the issue whether the 
industry should be taken up by the' Government and state-owned, or 
whether it should be allowed to private individuals to start and develop-
8 whole host of, issues which will merely r~ chaotic conditions ~th 
with reference to labour and with reference to capital and will not be of 
use either to the industrialists or even to the Government. That is what. I 
;am afraid of in starting an enquiry at the preBeJ:lt moment. 

I have-!said I hav.e no doubt whatsoever that at the end of the war an 
investigation of that 'kind is~not only likely, but'in my opinion inevitable, 
that conditions will be ~ h that such an investigation must take place. 
that the whole policy will he.ve to be re-examineft. re-examined from many 
JlOints of view I:lfld, may! emphasize one pomt qf view which I have 
beard with some satisfaction, an' observation which. fell from my Honour-
:able friend, Dr. Banerjea. . 

{At this; stage, Mr. President (The J:IonouraLle Sir Abdur Rahim) resumed 
the Chair~  " 

We want a balanced economy in this country. We talk of industriali-
.sation.imt the voice of the agriculturist is not so frequentlv or so loudly 
heara as one would like to hear. Faced as I am now with the problem 
o() t~~ diiposal qt,. surplus production,. it has brought hOl!Oe to me as it 
never'dld before "bow much the fate of the agriculturist depends upon the 
export markets of the world and what close and inextricable re1ationship 
there is between the export markets and the impurt market" of the worlel. 

Now, Sir, these are al. questions which have to be decided at the l'nd 
of the war, and, we hope it will be very soon when more normal condi-
-tions will prevail and at that time, I, personally, would welcome the 
s s~io~ that Sir Syed Raza Ali has made for the 'R?pointment of such it 
-CommISSIon. I trust that after what I have said, it will be realised thnt 
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it is not Jack of sympathy, it is not Jack of understanding that preven'ts 
me from accepting this Resolution, and on that assurance, I hope my 
'Honourable frierid will not press this Refi\olution to a Division. 

1Ir. i:. 1.. O. Grit (Bombay: European): May I ask one question ';. 
The Honourable Member has referred to the drug industry and by that I 
presume ,he includes fine chemicals and 'since the drug and coal· indus.· 
tries are so closely allied, may I ask what is being done by Government. 
to develop the coal industry in the o ntr~  which industry of courser 
already exists? 

'I'Ile BDilour&1:Ile Diwan B&hadar Sir A. ~ i  Mllda1iar: 
What does the Honoura.ble Mem:ber propose for the development of coal 
industry,? 

JIr. E. L. C. GwUt: What r s a~ h work is to be conducted of the by-
products of coal in relation to fine chemicals? 

The Honourable Diwan Bahadar Sir A. Bamaswami .udaliar: 
So fur as the by-products of coal are conc6l'lled, that is one of the pro-
blems which has been referred to the Board of Scientific and Industrial 
Research. I understand that' on that question a sub-committee has been' 
constituted and its report ha.s not y~t come to me, but seeing that it W8& 
only three months back it was set up, I felt that I could not hurry the 
work of the committee. I hope to have the report at the January meeting, 
which will be held in Calcutta. . 

Dr. Sir Ztallddin .&hmad: In ontin~ tion of the Bame point, may I. 
ask whether a research of this kind is being done in the School of Mines 
at Dhanba.d? If not, will the Governtnent encoUl'8ge' researcn work 
of this kind in that Qch60l? 

The Honourable DiwanBahadur Sir A. Balllaswami Mudallar:: 
If the Honourable Member refers to the fires that are taking place in 
the coal mines to which I see he has adverted his attentiOn by way of a 
question, I (lan tell him that it is actively under the examination of the 
Coal Mines Stowing Board. With reference to other researches in coal 
mines, some of the Professors' at the Drranbad school are continuallv 
engaged in that kind of research work. " 

J[r. M. S. Aney (Berar: Non-MuhaITlTJ!fldoDl): May I ask the Hon-
ourable Member whether his speech means that he has undertaken on. 
behalf of Government to appoint a conunittee like that at the end of the 
present hostilities, and on that understanding he wants the Resolution. 
to be withdrawn? 

'I'Ile lloIlourable Dtwan Bahaclur Sir A. Jr'Am ..... ami Kudallar:: 
I can only say that as I see the picture at present, I see the inevitabilitv 
of the necessity for the appointment of some such. bodv at the end O'f 
the hostilities to review the whole question, !\Iore tha~ that I caunot 
commit the Government which will be in existence at the end of t.he 
war. I might be able to do that if I knew the exact duration of the war, 
but not knowing that it will be impossible forme to' go mucn further tnan: 
that. .  . 
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Sir Syed BaJa Ali: Sir, it was very encouraging to find myoid triand, 
the Commerce Member, making a confession, in spite of the fact that he 
has held. this important portfolio for well over a year, that during this lime 
he Was delighted to find an occasional display of sanity even among non-
official Members. That was, I believe, a remark which delighted not only 
sOnie of us on this side of the House but would have been a r ~lation to 
himself some years ago when he very eloquently pleaded. the public cause 
as an elected Member of this HouEe. 
I must say at once, Sir, that the Honourable Member's speech was a 

conciliatory  one. It was a speech in which I saw some indistinctly visible 
vein of sympathy if .carefully looked at. I will not refer to other Ihatters. 
but what is passing in my mind and what I daresay is passing in the minds 
of some of my colleagues on this side of the House is the well-known 
English proverb, "Jam tomorrow, jam yesterday, but never jam Wday." 
My Hoboutable friend has no hesitation in saying that given a desired set 
of circutnstances he for one is prepared to concede the inevitability of the 
whole question being gone into by the Government of India aft,er the' war. 
That means tomorrow. What most of us really consider is that during the 
progress of the war, having regard to circumstances over which perhaps 
not many of us have a direct ~ontrol, a state of things has come about which 
enables the Govt'rnment of India to ·give effect to their own wishes and, 
their own fancies, irrespective of pub.lic opinion. That applies not only to 
commerce and industry. but to practically every walk of the unfortunate 
Indian life. I am not here to apportion blame; r do not know who is to 
blame for this. The fact, however, remains that whether it is one Depart-
ment of the Government ()f India or the other, the st.ern fact remains that 
Government today, in spite bf the terrific struggle that is raging in three 
continent!'l, are liS irresponsihle 3S they were on the 2nd January, 19"2l. 
No doubt, my Honourable friend has been full of sweet words; he knows 
how to be reasonaqly sweet at times Ilnd on occasions. He would not be a 
public man if he did not know that. ~ t the point is this. My friend has 
said that occasionally even non-officials cannot be wrong .  .  .  .  . 

The Bonourabl'e iw~ Babadur Sir A. RalllUwami Kudaliar: SUt·ely 
my Honourableiriend is doing an injustice to hiinself apart from doing 
an injustice to IDe; if he takes literally a statement that was made by way 
of Ii joke when I turned to my Honourable friend, Mr. Joshi. Through-
out my career as Commerce Member, at every stage wherever I possibly 
could have, I have had the assistance of non-officials and the advice of 
non-officials. My Honourable friend certainly cannot accuse me of 
having no regard for non-official opinion. As he has himself 'pointed 
out, I was a non-official myself for the greater part of my public life and 
till the other day. 

Sir Syed :aua .Ali: Sir, the withdrawal of those unfortunate and mis-
hi ~ s words has filled my heart with joy. All I can sr.y is that my-
friend should remember that· though jokes may have their value yet there 
are time!!! for indulging in them. He is a Irian who takes a serious view of 
life, and very rightly too, and I thought his speech was u serious speech. 
and that is why I was led or misled into making that mistake. o l ~, 

I will say nothing more about it. My Honourable friend. in the very timely 
irt'lierruption he has just made referred to the very grer,t value he attaches 
to non-official opinion. I should not be surprised at that remark haying 
regard to my Honourable friend's long association with public life. But the 
point on which I was dwelling is this. Whether you take one Department 
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of the Government of India or another the fact remains,-let me repeat it,-
that non-official public opinion is not in iii position to influenoe the Govern-
ment of India, whether it be in the Department of Commerce, or any other 
Department. This side of the House is entirely impotent to.in l~ n  t~  
Government of India. It is· not the be-all Bnd end-all,-of Indian mdustnal 
progress to h~  a committee of officials Bnd non-officials as proposed in 
my Resolution. The point is that having regard to the ,storm !lnd stress 
through which we are passing. having regard to the fact that crores and 
crores of rupees have been spent and are being spent and more crores will ' 
be spent on the prosecution of the war which has a direct effect on the 
growth and revival .and development of our industries. whether the time 
bas not come for mv Honourti.ble friend to have the assistance of, a 
committee which will be composed not only of non-officials but of officials 
as well. In fact, 1. must savat onoe,that Tam more concerned with the 
representation of the non-official side 01 this House and noo.-oiicials in 
general than with official opinion. 

All the same the important point is: does not my Honourable friend 
see that a committee on whica there is a number of efficient qualified ex-
perienced non-official Indians i~ likely to be of much greater help to him 
than if he were to carry on with the help of his, official' advisers alone? 
That really is the point. I have no doubt that referTing to the inevitability 
to which, my Honourable. friend referred so constantly; at the end of the 
war in all likelihood, a comniission will be appointed and. a re-examination 
of the whole problem 'will be made through an impartial and strong 
commission. That mlly be; but what about th~ time between now and the 
end of hostilities? My own impressiOIl is that this time should not be lost. 
Nobody is going to lose. As a matter of fact my Honourable friend knows 
that having regard to the terms of the resolution, these non-official mem-
bers,  if this c,ommittee is to bit app,ointed, are not going to make large 
encronchments on the rights either of my Honourable friend or of any other 
officials who at present help him .  . .'. .  . ' 

The Honourable DlwaiJ.:iailadurllir A. Ramaswami'llildalii.r: If I may 
interrupt, I was 'trying to explah;i the point 'in the whole 'course of my 
speech: apart from the time of the' ,officials, will not this committee naturally 
-I cannot myself envisage any other pOElsibility-examine the present state 
of the protected industries with a view to seeing whether the conditions 
which the Fiscal Commission has laid down are necessary or whether other 
conditions should be laid down, more stringent or more liberal? And at 
a time when every industry is occupied almost to the full with war pro-
duction and other kinds of production for particular needs, I find it 
extremely difficult to believe that industries will welcome the SOR of investi-
gation which either a Tariff BQard ,or a committee of t'his kind will have 
necessarily to make with reference to their production, with reference to 
their cost, with reference to the conditinns under which they have grown 
under the protective system, That was the greater difficulty. . 

Sir Syed Raza Ali: I will just say one word in reply. No dQubt the 
words used in the Resolution are "to examine the present fiscal policy"; 
but after all this Resolution will not be binding, even if it is accepted: the 
Government of India can always make their own modifications and altera-
tions. Let me say at once that I am not for those industries which already 
enjoy protection being subjected to a further inquiry during the course of 
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-the war, Therefore, it would be open to the Government of India and to 
my ono r~bl  friend, if he is prepared not to oppose the passing of this 
Resolution; to htwe: It committee appoiuted ~ b ( t to suchcottditions and 
terms 'RS IMy' !'Ieenl to him fit and proper. I want this' comIhittee to be, 
-helpful to theG·o'Vernment. I do not want this committee to come into: 
conflict with the Government or to conduct 'itself in such a manner as to 
hamper the pursuing of aright policy by the Government of India. But if 
the Official Benches are right in ssying-andt.hey say it very often-that 
they wOldd welcome any cooperation' by the non-officials-then I believe 
-that as an earnest of Government's professions it would be a tit and proper 
thing for my Honourable friend not to opp6se the passing of this Resolu-
-tion.' ' 

Only one more word and I have done. This Resolution does not bind 
-the Government-no Resolution ever doe,S,: not even in the House of 
Commons are resolutions binding on His Majesty's Government. The 
same is the case here--in fact it is ~h more so_ here than in England as 
-my Honourablefrienq, knows. Therefore, while I am not prepared to 
-suggest that if this Resolution is carried, it will bring in a new heaven and 
-a new earth, I certainly am inclined to repeat that if the Government of 
India abstain from opposing this Resoluti()n and If it is passed and as a 
'consequence a committee of the nature which commends itself, to my 
Honourable friend is appointed,· it will surely restore, to.a greater extent, 
-than is the case today, the confidence of lion-official India ,I 

An, B oar~bl  'Kember:-• Withdraw. 

Sir Syed ltua-Ali: I a:Q1. not prepared to withdraw. 

'Mr. Pr~d nt ('1'he' Honollxtible Sir Abdur Rahim): The -question is: 
"Tbil.t this Assembly recommends to the Governor General in Council to appoint 

a committee of officials and non-officials to examine the present fiscal policy of the 
~ nt of India 'and recommend suitable modifications." -

The motion was negatived. 

MOTION'FOR ADJOJ,JRNMENT. 

NON-HOLDING OF THE SESSION OF THE LEGISLATIVE ASSEMBLY FOR A LONG 
TIME. :"r' 

'Mr. President (The Honourable Sir Abdur Rahim): Before I pass 011 to 
·the next Resolution, I may inform the House that His Excellency the 
-Governor General has b .~ ,pleased to di!\allow the motion sought to be 
-moved by Pandit Lakshmi KSJ;lta,Maitra on the groundthali the motion 
'relates to a matter which is not primarily the concern of the Governor 
. General in Council. -

RESOL UTION RB APPOINTMENT OF ·A PERMANENT MUSLIM 
'pILGRIM OFFICER IN THE SECRETARIAT OF THE GOVERN-
MENT OF INDIA. 

Mr. B .•. Abdullab (West Central Punjab: Muhammadan): Sir, I beg 
-to move the Resolution that . stands in my name. The Resolution runs as 
'follows: 
"That this Assembly recommends to the Governor General in Council that a 

suitable Muslim be appointed as permanent Pilgrim Officer in the Secretariat of the 
'Govemment of India to he in charge of the work connected with pilgrimage to the 
'Holy places in the Rejaz, Iraq and Irall and all matters connected With pilgrims_" 
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Sir, H'aj is one of the 1110st essential duties enjoined by the Holy Quran 
upon a Muslim. It is always the devout wish of every Mussalman to visit 
the holy places once in his life. Although the performance of Haj is 
obligatory on the rich alone, yet even the poor make every possible effort 
to see Mecca and Medina once in their life. Consequently, a large number-
of Indian Muslims go to per;form this sacred duty every year. In their-
way the pilgrims have to encounter all sorts of difficulties. Their tro bl ~ 

begin when they reach at the ports for embarkation on ships. The-
shipping companies do not stick to the advertised dates of sailing of the· 
ships with the result that the Hajis waste their time and money at the· 
ports. Before getting into the ships they are required to have th s l ~s 

inoculated against all s,prts of epidemics, real or imaginery. After passing; 
through all these ordeals, they secure a seat on a ship which is very un--
comfortable. They are given very bad food. Some of the pilgrims fall in 
during their journey. Their tale of woes does not end there. As soon as 
they reach J eddah, the Arabian Government is found ready to impose all 
sorts of levies on them. The grievances of the Hajis have been voiced 
every year on the floor of the Assembly, but no attempt has so far been 
made to ameliorate their misarable condition. It is true that some years 
ago an Act was passed for the appointment of Port Haj Committees at the-
ports of Bombay, CalcQttaand Karachi. These Committees have not been 
able to do much to improve matters. The Committees do not take 8: 
genuine interest in solving the difficulties of the pilgrims. The Muslim 

b ~ of this House have come to the conclusion that the position in 
this respect will not be improved unless a whole time Muslim officer is 
appointed to deal with the question. We are thankful to the Government 
of India for what they have been doing so far in this direction, but as men-
tioned above, it is not possible for the officers of the Education Department 
who are generally non-Muslims to appreciate the difficulties and grievances-
of the Hajis. Only a Muslim officer with experience can do justice to this 
duty. His appointment will not involve much expenditure. The demand-
is a reasonable one and the Government should take a generous view and" 
accept this modest Resolution. Sir, I move. 

Kr. PreIldent (The Honourable Sir Abdur Rahim): Resolution moved: 

"That this Assembly recommends to the Governor General in Council that a 
suitable Muslim be appointed as permanent Pilgrim Officer in the Secretariat of the· 
Government of India t.o be in charge of the work connected with pilgrimage to the· 
Holy places in the Hejaz, Iraq and Iran and all matters connected with pilgrims." 

lDum Bahadur Shaikh I'ul-i-Baq Piracha (North-West Punjab: 
Muhammadan): Sir, on the last occasion when I spoke on the Indian Mer-
chant Shipping (Amendment) Bill in this House, I placed before you some-
of the numerous grievances and inconveniences of the Haj pilgrims on board 
the ship sailing from Indian sh0res to Jeddllh. I described, Sir, the way 
in whi~h the comforts of pilgrims travelling on the ships are ignored by the-
shipping companies, and there is no authority for practical purposes to 
question ~h s  shipping companies about their misconduct. Of course, 
there is the Government of India, its big Department of Education, Health 
and Lands, under which the Raj section is administered, with its Secre-
taries and an army of Under and Joint Secretaries. I also know, Sir, that 
there are Port Raj Committees and .Haj Committees in every province ancl 
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n Central Haj Committee, of which I have the privilege 'of 1:Jeing'& Member' 
from its very inception. But, in spite of all this, it is very painful to me to-
Ray that, no serIous and genuine attempt is made to remove the difficulties. 
of Hajis, and their grievances are increasing from year to' yea,r. The Port. 
H&j Committees have no voice in these matters. Their advice is very 
SE'ldclll accepted and cared for. Since the inception of these. Committees, 
no doubt they have relieved the Government of a good deal of expenditure 
which they used to incur, because that expenditure has now fallen on the· 
pOOl" pilgrims in the shape of Rs. 3 as the passport fee. No doubt the 
('T()vernment is very much benefited, in shifting their so-called responsibility 
on to the shoulders of. the Coromittees. I have seen various reports and Reso-
lutions of the Port Hoj Committees and also read the repoits of mllny 
Amirs-ul-Haj. None of them ever describe the voyage conditions of the-
pilgrim ships as satisfactory. The Provincial and Port Raj Committees are· 
always crying on account of their helplessness in regaTd to ·elffecting im-
provements they desire to make because they have no power in their hands. 
Sit·, I know by my own experience, both by information, as well as throut;th 
letters to me as also through the press, that the authorities concerned do-
not at all realise the importance of this question, and they only 'treat the 
Haj affair as a very minor and unimportant matter. '!'hey seem seldom tG-
devote much of their attention for the proper handling of this question in 
order to remove the difficulties of the Haj pilgrims. I do not blaine them, 
that they are not discharging their duties in a proper manner, but I sa~ 
that under the circumstances which exist now. thf;!Y cannot do the right-
thing which should be done in the interest of the pilgrims. . 

The Department under which the Haj section is administered is not 8. 
stationary department, attached to a permanent member of the Governor 
General's Council. It changes hands from one Member to another from 
time to .ti~ . In the same way, the Secretaries are a.lso not permanent. 
Sometime there is one Secretarv or Under Secretarv and at another time-
there is another. Who can say that everyone wh~ comes in and ta~ s 
charge of this section comes with full knowledge and experience of this: 
question? It is absolutely natural that when the principal officer is 
changing from time to time, a uniform and consistent policy. compatible-
with the needs of the pilgrims cannot be conceived. I can, Sir, Pl!t before-
you instances in which the officers cannot claim any knowledge of the Raj 
affair except what t,lley lellrn from files pinced before them. In the' 
circumstances, no one can do anything in a. proper manner. Performance' 
of the Raj -is one of th~ fundamental duties of, Muslims. "Pilgrimage· 
to the House (the Ka'aba) is incumbent upon men for the sake of Allah, 
upon every one who is able to undertake the journey to it", is a clear' 
injunction from the Holy Quran. And it is,  fortuna.tely or unfortunately, 
the only religious function which bas come under the .;urisdiction of the 
Government of India, and it is the most neglected one. Government for-
itself has taken the responsibility of managing and arranging the journey 
to Hejaz' for Indian Mussalmans. It now cannot shirk its responsibility 
for good arrangements. They have to .do it. They are bound to adopt 
such measures as are useful and necessary for the corr.forts of the pil-
grims. The Resolution"of my esteemed friend, the Mover, seeks nothing" 
more than a correct way of solving the long-aged grievan"es of the Muslim 
community in connection with the Raj pilgrimage and its traffic. If my 
friend's Resolution is accepted by the Government and a permanent 
Pilgrim Officer is appointed in the Secretariat of the Government of India. 
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I am quite sure, Sir, that by his experience and thorough knowledge of the 
,question, Government will be able to look to the matter in a much better 
·manner. This oftieer must be one who bs perfect knowledge of this ques-
tion and who can commimd the highest confidence of the 'Muslim commu-
:nity. This officer, if appointed, will, of course, have to be present at the 
pilgrim ports during the Raj season so as to see things for himself, so that 
he may be in a position to make suggestions to the Government to effect 
;the' necessary improvements for the comforts of the pilgrims. If required 
.and if it is found necessary, he will also have to travel with the Haj 
pilgrims in the pilgrim ships and look to their conditions on board the 
.ships. He will be, as a matter of course, an asset to the Raj section in 
<dealing with all matters relating to the pilgrim traffic and shipping, etc. I 
'wonder how the Go.vernment can oppose a useful and advantageous Reso-
lution like this. The Honourable Member in charge of this section knows 
,himself how correct opinion based an··a knowledge' gathered from expe-
'lienee is necessary. He might say in ·this connection that he has the good· 
'services of the Central Standing Raj Committee at his disposal. But, Sir, 
without; discrediting the good services of this honourable Committee, of 
which as 1 have said 'before, I have also the honow: of . being a member, I 
could not yet. understand the .leal utility of this Committee. It has no 
powers to initiate. It has no executive ~ thority.lts indin s and resolu-
tioIlil, as my experience tells me, are not binding on' the Government, nor 
.are they acted upon or given effect to. It is a mere body to elude the 
'general public. It has its existence only on the records of the Department 
-of Education, B:ealth and Lands, to satisfy those who, as a matter of fact, 
how very little of these vital 'questions which primaril.v affect my commu-
nity. I do Dot suggest for a moment that thiR Committee should be . abo-
lished or its good  offices should be ahandoned. What I mean, Sir, is that 
if the Government of India. genuinely want eorrect adViCe and· experienced 
·opinion on· the matter of Raj pilgrim traffic, they must have an officee 
with special knowledge and experience on the subject:· That officer will 
be 'useful to the Central Standing Raj Committee as weH as to the Port 
Raj Committees. There are no-and there have never been, if I can say 
1IO---Officers··in this section of this Department of the Government of India. 
with real and direct knowledge 'ofthe Haj questions. That is why its 
b:x:.portance to the Muslims is not recognised by the Government. Some of 
.us have suggested to the Government that, on the practice of the Ecclesias-
~ti al Department of the Government of India, this Section pf the Educa-
tion, Health and Lands Department should be a revolving Section to be 
;always attached to the Muslim Member of the Government of India. As 
the Government of India did not see their way to concede this, I think, 
:Sir, that they should have no objection in aocepting this Resolution. There 
is one more objection which may be put from the Government. And that 
is the financial aspect of the question. Consid ri~ the importance of the 

sol ti~, this objection cannot be considered' but a frivolous one. 
'Government can easily find money for this purpose. When so many 
special officers are appointed in almost all the departments of the Govern-
ment, I do not think that Governmentwil1 grudge to spend a few thousands 
·every year for better arrangements for Haj, and by so doing win the 
symp.ithy of the Muslim .public. The question of Raj means the protection 
,of health and life of thousands of Indian pilgrims who every year go for 
Haj and who often belong to a class of people of advanced age and who 
require all possible convenience and protection. Sir, with these few words 
1 support the Resolution. 
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J[aulaDa Zafar Ali Xha.n (East Central Punjab: MuhamIila.dan): The 
Resolution moved by .my Honourable friend, Hafiz Muhammad Abdullah. 
and so ably supported by Khan Bahadur Shaikh Fa.zl-i-Haq Piracha, is a 
very important onej and its importance has many aspects.. As pointed out 
by my Hono\l1'able friends, Haj or pilgrimage is obligatory UpOIl the 
Mussalmans in-as-much as it is a fundamental article of faith with them. 
Every Mussalman with means of travel lilt his disposal is bound ·to pay a 
visit to the Holy Land, once at least in his lifetime .. ·And this reminds me 
of how the·,British Government came to be, regarded as a Muslim Empire . 
. Once a gentleman said that as t.he greatest number of Muslims lived in this. 
Empire, therefore, .the British Empire was, in fact, a Muslim Empire. 
In .the same way, Mussolini assures us that he is the 'protector Qf Islam. 
His prot tio~ of Islam has been exposed. Now, it is for the Government 
of. Great Britain to show that it has really some sympathy with the MussB"l-· 
mans, who are the bulwark of the military strength of the Empire. In 
their thousands, in their millions they are ever ready to die for her. In the· 
Great War of 1914:-18 Mussalmans showed that as a militaTY element in 
the life of the Empire they were indispensable. Then came this war. IIl' 
this war, as pointed out by the Honourable the Finanee Member yesterday .. 
India is spending Rs. 20 lakhs a day,"",",mind you, 20 lakhs 8' day which-
comes' to 72 crores of rupees a 'year. And the Mussaimans are spending 
not only money-tl1ey have very little money, the larger amount is being 
paid by the Hindus, but they are spending their blood in rivers. To 
grudge such a small conceFlSion to a nation of ten crores on whom Haj is' 
obligatory, would be highly impolitic. After all, what does this R£solu'-
tion say? This Resolution calls upon the Indian Government to appoint 
a special pilgrim officer attached to the Imperial Secretariat with r sponsi~. 

bilities, and with power. His status should be that of a Deputy Secretary,. 
and the Pilgrim Department should be his charge. 

JIr. N. K • .Joshi (Nominated Non-Official): You are asking something: 
more. 

JIr. K. S. hey (Berar: Non-Muhammedan): Much more. 

Kaulana Zafar Ali lDlan: I have a right to ask much more. 

Kr. N ••• .Joshi: Tell us that. 

J[aulana Zafar Ali Khan: So faT as the object of this Resolution is con-
cerned, I am content,if the Government appreciate our point of view. If 
this pilgrim officer, if this Deputy Pilgrim Secretary is appointed, the 
majority of the Muslims of India would be satisfied. Th ~  do not care· 
about other things. The ordinary Mussalman in the street says, what has, 
this Government done for us. \Yhen he starts on pilgrimage his tro bl ~ 

commence from the very start. They go along with him at the port of em-
barkation, they go a'long with him up to Jeddah. After he Il.rri ~ at 
Jeddah, he finds that something has been done by Ibn Saud's Government· 
to a-lll;lviate this suffering and to relieve his troubles. Bet as long as he i~. 

on travel his grievances remain unremedied, unredreslred. So, thE' time 
has come when the Government should not grudge this small concession to 
the Mussahnans and I assure them that if this is done their prestige would' 
rise, they would become popular with the Muslim masses. And if this ob-
ject is achieved, Government should thank their stars. You must keep in .. 
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-view the political a"Spect of the question. Between India and Germany 
stands only Turkey, Persia and Afghanistan. Once thp. straits are crossed 
-war comes nearer India. And who is going to stop that onrush of Hitler 
::and Mussolini? That rush would be stopped by the people of India, by 
the s~B l ans with the aid of t,he Hindus. Whether we embarrass you 
-or not in this war, whether you give us Dominion Status or not just now 
-or after the -war-that is quite another question, becausA I am one of those 
who are definitely of the opinion that we should not emblllT88S the British 
"Government just at the present· moment when it is' engaged ina life and 
.(leath struggle. Our support should beunstinted and unconditional. but 
after the war is over we will see to it that the promisA8 that you are mak-
Ing, so liberally, are fulfilled. If you do not fulfil those promises then the 
time will come for me to raise the standard of revolt 8(1ainst you if you 
are still of the same mind as you have been lip to the present moment. 
'the political aspect of the question is that the MuSsalmBns stand between 
jou. and Germany-the Axis powers on the one side and the Mussslmans 
'of India on the other side, while between them lies a great belt of Muslim 
States. When we i~ht for you; when we shed the last drop of our blood 
for you, would it not be base ingratitude not to give us a smaH concession 
"in the form of the demand that we have made in this Resolution? I think 
the question is quite plain. The Resolution as it stands does not impose 
any great burden on you financially. You spend millions and millions on 
various departments. You draw fat salaries of Rs. 4,000 and Rs. 5;000 a 
month. We only want an officer of the status of Deputy Secretary draw-
ing two thousand rupees a month and then the maRBeS would be satisfied. 
With these words I drongly support the Resolution. 

Jlr. ;r. "D. 'ly8I)D. (Secretary, Department of Education, Health and 
Lands): Sir, I have listened with attention and, if I may say so, with sym-
'pathy to what has fallen from the Honourable Member whQ. ;rD9ved". the 
~ s tion -and from the Honourable Members who followed him and I 
am grateful to Honourable Members who have spoken to the Resolution 
that they 11ave rp.frained from dragging in long lists of t.he grievances of the 
pilgrims. I am free to admit that the lot of a pilgrim, of a deck passen-
·.ger travelling in a pilgrim ship, IS not an enviable one an!! I would admit 
·9.1so that though, do what we will, it can never be possible for deek passen-
-gers in pilgrims ships to travel in real comfort, that is no reason for our 
not doing all that is in our power to ll11eviat-e their dmeomfort. Where I 
·.am afraid Tmust join issue with the Honourable Member who proposed 
i·he Resolution IS as to the remedy that he proposes. There is, lam afraid, 
no panacea for the troubles that afflict deck passengers, in pilgrim ships, 
'and the point "that I wish to make is that the remedy which he has proposed 
is of very 30ubtful value even as a palliaiive, even to ameliorate their condi-
-tion. . 

Sir, the 'welfare of the Raj pilgrim is safeguarded and protected by 
an elaborate code of statutory provisions and rules evolved over a long 
period and with the h~lp of such ad hoc bodies as the Ha.j Inquiry Com-
mittee of 1929. . That code which is designed for the protection of the pil-
grim is still from time to time being amplified and developed but, broadly 
speaking, the work of the Department of Education, Health 'and Lands 
with regard to Raj pilgrimage is the administration of the code as it stands 
and seconaI;v the considerntion and examination of the complaints that we 
;get mmJ. "the JjilgiitDf; and from the Raj Committees. 1t is not in the main 
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religious work. That is work of administration. From my o~n experience 
I should say there is very little in the day to day administration of the 
subject of Haj pilgrimage that caUs for the a~sistan  of an' officer of any 
particular community. Should such points arise and if there is time, the 
-department can have the help which it has enjoyed in the past-I should 
he the first to be grateful for it-of t.he Standing Committee. Should an 
'urgent matter COme up affecting the religious side of the case, so urgent 
that we cannot wait to havoe the advice of the StandingHaj Committee. it 
is always open to the department to seek the advice of the senior Muslim 
'Officers of the Government of India or from the Honourable Muslim Mem-
ber of His Excellency's Council. Actually within the last tw l~ months, 
I can onlv think of one case on a point of a religious character connected 
with Raj 'pilgrimage where we felt impelled to seek advice outside the de-
partment and when we could not refer to the Standing Committee: but 
we are quite ready to seek such advice. Therefore; I would emphasize 
that the problems of our day to day administration are administratiVe and 
not really religious. Now, what is that officer, the Deputy Secretary 
'ilhouId do. 

An Honourable Kembe,: Not a Deput:.' Secretary. Sayan officer. 

Kr. 1. D. ''l')SOD.: Whether he is an Under SI!ctetary' or r>eputy Secre, 
tary or a Secretary, he cannot evolve ~ny Haj policy of his own, for matters 
<of policy must be in the last resort the affair of 'the Honourable Member 
in har~ of th;e Department and of the Government as' a whole. It 
would be the administrative side really that he would taCkle. '. If he i!l 
wanted for his advice, as I nave said, we have the Standing Raj Com-
mittee and we have· the. Port Haj Committees upon which the Mus-
lim element very rightly preponderates: and if he is wanted for the pur-
pose of 'visiting pilgrim ships at the time of sailing, that again is a duty. 
which falls upon the Port !Haj Committees. They inspect the ships through 
th.eir sub-committees, AU the functions that I have beard suggested for 
this ~ r ar~ :really, already performed by these lat~ly non.offieial bodies. 
Again,' a~ro ,d, ,we have Muslim i~. ons lsboth ·in Hedjaz and.in Iraq 
to watch over the interest of the pilgrims. . 

.• '  I am ·grateful to Honourable Members for not suggesting. t,hat th~r  ,was 
any lack of sympathy on the part of the department. ~ ·lI,.hor,licomings, 
1 think, were imputed to· ignorance, for which we w~r  not. held blame-
worthy. I am not joking. 'I do not want' to make a o~ , after the fate 
that has befallen the joke of the Honourable the Commerce Member. I 
recogniRe with gratitude that we were not charged in the department with 
~ny l~  of sympathy or w~th la?k of interest. 

~ ~bl  .ember: You will beeharged now. 

. ~. J. D. '1"yaon: I am sure the pilgrims themselves who' mRke com-
plai~ts and Honourable Members opposite who genuinely suppOrt them 
. do not realise the very intractable nature of Bome of the 1>roblems that are 
r¥isedby these complaints. I won't go into details, for Honourable Mem-
bers opposite have refrained from doing so, but I would only 8ay thatdu-
ripg t,1;I,e tip:le immediately before the Raj ileason, and' during the' Raj 
~~~ ~ n~ th~ work is extremely heavy and two officers in· the depanment, 
to my knowledge, have done little else during the last three months but 
make arrangements whereby Indian pilgrims this year, we hope, 
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will be abl~, in spite of war conditions, to pedom1 Raj .. T~at, I would say, 
has involved unremitting toil, and Honourable Members w~n pro~abl~ have· 
seen the communique which was iSiJUed the other day. w. which It was. 
announced that such arrangements as had been posaiblE! had been made. 
We have also turned a sympathetic ear to the blandi~h nts of-l hesitate 
to call him bv old frieud, Sir Abdul Ralim GhuznavI, and we ha,ve opened 
the Calcutta Port as a pilgrim port this year. We have been able-and II!Y 
Honourable predecessor ip. this plac!,!, w~o  I am glad. to s~  .once more III . 
the House todav, may take eredit"'for thIS for he promIsed It Just before be 
left to go to an~th r place,-we can take credit for going on ~ith the ~  
needed work in Karachi in the pilgrim camp there,-:-for, gOlllg on wlth ~t 
this year and also for making arrangements, if the Budget is passed by this 
House, togo on with the work on that camp .next year .. 1.meD:tion these 
things to show that we are not sleeping on thIS problem: It IS With us a!ld 
we are working very hard at it. I think, n~r ny sp a~lll , w~ m.BY .claml 
that there has been at anv rate, since the tIme when the HaJ ,PilgrImage 
Committee of 1929 ;eported, a steady, if slow .. improvement iI} :,Qe condi-
toins under which pilgrims have performed this' necessary rehgtous duty. 
1 could instance the fact that the ships that have been added to the pIl-
grim fleet since those days, naturally enough but it is a fact. give rise to 
far fewer compilloints than the older ships, .... and it is legitimate to hop th~t 
when further s.hips are added, they will embody such improv6n}ents as wIll 
againm.eet ~ hdi i lti s as call be met for people who after all can 
mostly ~ ord.,to travel only as deck passengers. 

Now, Sir, there is an another reason why the' House should heaitate 
to commit itself, in my opinion, to' the teru1s of the Honourable MePlber's 
Resolution. It is Ii reason the foree of whi ~ I hope the House, as the 
watehdoks of' e(,onomy in the administration" will. appreciate. I am awar~ 
that my friend, the Khan Bahadur, 'anticipated 'this objection to sOIpe 
eXtent but not 1 think ,to the .n t~l t. .The 'Work connected with pil-
grimage, not only with. the 'Haj pilgrimage but with pilgrimage to other 
holy places recognised by Islam,';8 very largely seasonaL" Though the 
work is apt to be very heavy just before the Raj season and during the Haj 
season, I cannot ponestly say that the work is on a serious scale during the 
rest of the. year. I do not think, therefore, that on that ground we should 
be. justified in asking the Honourable the Finance Member to make budget 
provision .for a p r ~ nt officer to WOl'k all the year round on this subjeet 
which reaUy gives heavy work for perhaps only six months of the year. 

I am afraid, therefore, Sir, that I cannot commit Govemtllent to 
accepting the Resolution which has been moved. At the same ,time, we 
are not out to turn a deaf eal' ,estirely to the HODoumble . Y-ember 's 'plea. 
and I sho l~ li~  to tell t~  House that we have a~a~y,~on  so ~ .,way. 
I venture to thmk a conSiderable way, to meet him iiurmg the current 
year. Though we cannot agree that there is a' case for a pel'fnanent pil-
grim officer, we do appreciate the advantage of having a periodic overhaul 
of pilgrim arrangements by an officer who' can spare the tiine to visit the 
ports at times when the ships are sailing, or rather before the ships are 
,sailing and at the time the pilgrims are b~ innin  to collect, and who can 
even perhaps make a shOrt voyage in one of the pilgrim ships, say Bombay 
to Karachi or Karaehi back to Bombay,-we know they take two, days over 
that-and who can meet the pilgrims on their return and see what they 
have to ~ay abol~t it in the light of their full experience. Now, Sir. we have 
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placed a Muslim officer, I may say un experienced Muslim officer of the 
I. C. S., on special duty for the current Haj season. We think there may 
be additional difficulties this year,--We are afraid there must almost in-
evitably be additional difficulties for the pilgrims performing this religious 
duty in war time, and it is, therefore, perhaps a particularly good year to 
have a review bv an officer who will have nothing else to do but to study 
this subject on the spot. The officer who has been placed on special duty 
will also be cbarged with the task of examining the conditions of pilgrimage 
to holy places other than the Hedjaz-a subject which is dealt with not of 
course in this Department but if! the Department of External Affairs. 
Well, I said, Sir, I was glad I have not been charged with a lack of sym-
pathy but a· voice which I recognize said "but you will be now". Sir,. I 
hope we shall not be charged with a'lack of sympathy. We have met the 
Honourable the Mover of this motion the whole wav so far as the current 
year is concerned. He has got reall,Y what he want~ so far as the current 
year is concerned. I wouJd ask my Honourable friend, the Mover, of the 
Resolution to be content with that. Let us see what comes out of the 
report of this special officer. 1 would ask him to be content with that, Sir, 
and, with the leave of the House which I think the 1H'0use will accord, to. 
withdraw his motion. 

Syed Ghulam Bhik BairaDg (East Punjab: Muhammadan): Sir, after 
having had the advantage of listening to the Government point of view 
about the subject-matter of the Hesolution I wish to make it clear-as 
you w~l notice from the agenda papers, I was also one of the persons 
who sent a resolution in identical terms-I want to make it clear that in 
the minds of those who have tabled this Resolution, there was no idea' 
of charging the Government with lack of sympathy or with anything 
like mala fides about Haj matters in any way. It is not lack of 
sympathy but I may be pardoned' for saying that it is on 
many occasionS lack of knowledge. and on most occasions the 
fact that· the Department concerned with the Raj pilgrimage has 
too r,nany irons in the fire. It may perhaps command the' services of 
a good many sIlliths as well but the irons are really too many and cannot; 
be forged conveniently by the number of smiths available. If I were to go 
into details I could show that time and again we find that ~h  same kind 
of complaints which welie-, brought to the notice of Government on a number 
of occasions previously crop up again. It appears; to us again and again 
that Government are taking steps to improve the lot of the pilgrims anrl 
to redre.ss their grievances...;.....and when Government appear to be taking 
t.hose steps we have the satisfaCtion of feeling that something is being 
done, but very often the result iii that the same thing recurs again and 
aga.in and, in practice, the steps taken by Government fail .• I do not 
say, ~th  speaker on behalf of the Government thought:we said, that the 
appoin~ nt of an officer like the one ·:we want is the only panacea for 
the evil. I admit that this may not be the panacea but this" will certainly 
be a very effective remedy. It may not altogether cure the malady but 
i,t wi:! go 8 long way to alleviate its'severity. 

. The reason why the same kind of complaints recur again and again 
IS th~t unless we have. one Government officer who iii responsible fm 
looking into matters on the spot, for conducting n6Cessarv inquiries '{ 
possible. by personally visiting the ports and by inspection of the ships 
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and other things connected with the pilgrim tratlic and by arriving at 
results based on first-hand knowledge·, Government will never have an:-·· 
thing but cursory information and will never he in a position to do any-
thing but only in a casual and perfunctory manner.' It is for. these reasons 
that I think that it is as much for the. benefit of the pilgrims as in tJJe 
interests of the good name of the Government that a special pilgrim officel' 
of the kind contemplated by the Resolution shou:d be appointed by the 
Government to be in charge of this work. 

It has been said that a senior and experienced Muslim Civilian has 
been specially put on this kind of duty and what he is engaged in doing 
and is going to do will satisfy all concerned. We do hope t,hat if an officer 
is specially charged with the responsibility of looking into the matter 
and taking the necessary steps, he .will certainly be able to do a good deal 
which wi:! be satisfactory to all concerned. I say "doing a good deal", I 
do not say "doing all". But what is the object,ion to having an officer 
who will be a whole-hogger in charge pf this .kind of work? I am sure if 
an officer is so appointed he will have quite enough to keep his hands full 
all the year round. In other words, you will not have to pay him a salary 
for holding a sinecure, but he will have enough work to do. It may be 
that the Government fear that this may involve a lot of expenditure. 
Although the interpretation put upon the proposal by my Honourable 
friend, Maulana Zafar Ali Khan, was that. t.he officer appointed should be 
of the status of a Deputy Secretary, the Resolution itself is very C'al'efully 
worded.. We simply say that a suitable Muslim be appointed as a perma-
nent pilgrim officer in the Secretariat of the Goyernment of India. He 
need not be a member of the I. C. S. He need not d1'8W a big salary 
as so many S ~ tari s and other officers of the Government are drawing. 
We do not say that,. because it will not in any way benefit us. :All 
that we want is an officer specially designated and chargecJ with the duty 
of looking into all matters connected with the Raj traffic and traffic to the 
holy places.in Iran, Iraq and other countries. If there is an officer of that 
kind, I think the expenditure which an officer of good status will nt~l 

on Government will perhaps not be more than Rs. 1,000 a month at the 
outside. It may be, in fact, less. 1 do not think that that amount of 
money should be grudged for doing a work which has been of sufficient 
importance for the Government of India to() interest itself in for a long 
time. We know t.hat the work was thought to be important enough for 
a big Raj Inquiry Committee which went round alII over India. We 
know that the work has been held to be important enough for thp 
Department of Education, Health and I~ands to be interested in it and 
to be charged with the responsibility for it for so many years. Anyhow. 
it has not been looked upon 8SS0 insignificant and so unimportant in itA 
nature as not to be worth the attention of the Government. If it is worth 
the attention. of the Government and certainlv it is-then, I think, it is 
oerlainly worth the while of the Government to get it done not in the 
casual way in which it has been done so far but in a spirit of renl 
responsibility. Appoint one man, make him responsible for looking into 
all the details of the work, give him a number of clerks to assist him, ('all 
upon him to visit the ports at the time of the Raj, call upon him to look! 
into all complaint'! received from the last RaJ up to the present moment 
in anticipation of the next Haj and take suitable steps to remedy such 
~ an B &s he himself can take under the present rules framed' under 
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.the Indian r ~ant f:ihipping Act. He can be asked to submit proposuls 
for the framing of fresh rules or issuing fresh directions about inatters not 
already provided for. . All these things ;can be done if one ofiicex:. is made 
specially responsible for this kind of work. With all deference to the 
views expressed by :Mr. Tyson, 1 have not yet been able to see what the 
objection of the Government is. It is all very well to· advise us to ask the 
leave of ·the House to withdraw the Resolution, that is to say, to convict 
ourselves out of our own mouth of fo]y and light-heartedness' and confess 
that in a spirit of levity we gave notice of this Resolution which we now 
wish to withdraw. Pardon us, we are not going to withdraw it. We 
are not going to do that. We feel that it is a long-standing grievance of 
ours and it cannot be redressed un:less you a·ppoint one pilgrim officer W110 
is made specially responsible for the kind of work which is to be done in 
the Secreta;jat in connection with tht! Haj. Nothing can be done if you 
continue to do the work in the casual manner in which it has been done 
so far. Everybody's work is nobody's work. When vou will hR:e one 
special officer responsible for that kind of work, it, will be done pro!lerly. 
With .. these words, I support the Res01ution. 

Sir Abdul Balim Ghuzn.a.vi (Dacca cum Mymensingh: Muhammadan 
Rural): ::.'.1r. President, I rise to support the Resolution. I have been 
a member of the Qalcutta Port Raj Committee for the last seven year;;, 
abd now I am the Chairman of that Committee. The Resolution which 
my Honourable friend has moved is a very simple one, and I am surprised 
that myoid friend got up to oppose this motion. Whv all this fight over 
this Resolution? The Government haw already said they have got a 
Muslim 1. C. S. Officer in the Secretariat to deal purelv with Haj affairs. 
My Honourable friend admits on the floor of the. House that he has appoint-
ed a Special Officer-a Muslim 1. C. S. Officer. He says that the difficulty 
this year is much more than in the previous years, and, therefore, they 
have taken the precaution of having a Special Officer appointed, but at the 
same tune he sings another song, namely, that that Officer's work will 
not keep him engaged for a full year, and, therefore, as his services are 
required onl,v for the Raj season, they are not prepared to go before the 
Finance Member for additional money flbat is required to have 8 whole 
time man, or as my Honourable friend says, a whole hogger. 

Sir, I submit, a special officer to look after the Haj work will ha\"e 
more than enough work for the whole year. I submit, it is not throu'!h 
lack of sympathy that Government do not appoint a Special OffiCer, but 
it is through lack of knowledge of the real conditions of Hajis. It is purely 
lack of knowledge, ;. not lack of money. I will give this House instances 
after instances which will prove conclusively that a Sp ~al Officer is 
n~ d d f9r· these pilgrims. Sir. today is the. sixth of November. Eighth 
of-j"anuary is the Raj day. There are barely two on~hs more: UP. to 
now, 'not a single ·announcement has been made to gIve the llltendmg 
piI~ s the dates of the-aailings of these "V'essels. I· seemV' Honollrabl" 
friend. Sir Girja Shankar, is shaking his head. Let me cOJ:9.pJete what 1 
W:ant to say and then he can sha ~ his head. 
. j I' ,. .  . 

'!'he Boiaoarab1.e ttl! GtJ1a '81WIr'B&tpal (Member for Education. 
H't'IlJt.h Rnd TJfI'l'Ids): Mv Honourable: friend. Sir Abdul HRlim Ghuznsvi, 
is RnpRh'ntlv !!'oin!!' to denv U!'I thft: privilege of Rn.v ~ br l .!!,estnre .• The 
reason wh, we shook our head was hecAuse we felt thllt to ~  ndtice to 
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the Itali~s, much in il{).vance of the sailing of these ships, however mup-h 
it may satisfy the curiosity of my Honourable friend, may not altogether-
conduce to the safety of the pilgrims. 

Sir Abdul H&llm 'Ghuznavi: This is a fine reply indeed. This is a. 
wonderful reply 1:.00. The Hajis do not know when the sailings will take 
place, and my Honourable friend expects the Hajis to assemble at thee 
port.s of Karachi, Bombay and Calcutta. He is saying it is my curiosity 
to know the dates. I have received a telegram tbis morning which I 
have passed on to my Honourable friend. This telegram is from thlr 
Calcutta Haj Committee. It says that the pilgrims are getting restive in 
not knowing the dates of the sailings as they must make up their minds 
whether to go or not to go, and make all the necessary preparations. It may 
be very good to say that the Italians will torpedo or bomb the ships. Why 
did not the Government come forward and say plainly, this is the condition 
of affairs. If the facts were placed before the pilgrims, very likely they 
might say they would not be willing to perform the Haj. As soon as. 
the Government said they were going to arrange for a convoy to carry 
these pilgrims, the pilgrims agreed to avail of this opportunity, but you 
will not disclose the dates of the sailings. They want to know on which, 
date and from where they have to embark. Only two months are left. 

JIr. I. D. Tyson: On a point of explanation, Sir. I put out 3 com-
munique a week ago. I cannot tell why the newspapers have not 
published it. I cannot make the newspapers pub:ish the communique. 
I put out a communique a week ago giving the dates on which the pilgrims, 
must be at the ports of sailing, but I cannot give the actual sailing dates. 
That is not permitted, I have given the dates for the first two lots of 
ships, the dates by which the pilgrims must be at the ports. 

Sir Abdul JlaJim Ghuznavi: This proves beyond any doubt that you, 
want the services of a Special Officer. He w,ould have seen to it that 
the communique \faspublished in all the newspapers. It would be his 
duty to see that the Press published it. There is the Associated Press, 
which is subsidised by the Govt}rnment and you supply the communiqu e 
t{) the Associated' Press. It was its dutv to see that it was sent to all 
the newspapers. " 

Mr. J. D. Tyson: We have sent a copy of the communique to Jihe Port 
Haj Committees also, and' perhaps my Honourable' friend, Sir Abdul! 
Halim Ghuznavi, being up here in Delhi, did not receive his copy. 

Sir Abdul H&llm Ghuznavi: I did not receive it. I got the telegram 
from the !Raj Committee which I passed on to the:s:onourable Member. 

,JIr. J. D; TysOn: But we have sent the copy of the communique to 
the Port Raj Committees on Wednesday or Thursday last. 

- f·' 

Sir Abdlll Halim Gh1iznavi: UnfOl'tunl/.tely I ha;ve not got the copy of 
the telegram which I received early this morning from the Calcutta Haj 
Co itt ~ No indication was giV&D lo 4he Hajj Cemmittee till yesterday 
""hen the telegram was 'sent to me. They have,asked me to find out frJm 
the Government of India when the sailings will take p:ace. ~y Honour-
able frimd just now said that the pilgrims should 8ssemble at thes& 
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ports. 'That is exactly the reason why a Special Officer is needed to 
see that the communiques giving the informatlion are posted at the 
proper time, and that they are not allowed to rest on the shelves. It 
ordinarily takes three days for a letter to reach Calcutta, but the letters 
from the Government of India take seven days. That is exactly the 
reason why a Special Officer is necessary. 

I may point out to the Rouse that that is the reason why this portfolio 
is in charge of Muslim Ministers in the provinces. There must be some 
significance in this. Yes, it may be by rule or by convention. In Bengal, 
Bombay and Karachi, the portfolios are in charge of Muslim Ministers. 

The Honourable Sir Gil'Ja Shankar Bajpal: In Bombay, there are no 
Ministers now.' .-

Sir .Abdul lI&1im Ghunavi: When there was the Congress Ministry, 
it was under a Muslim Minister. But now the Government have taken 
charge of the entire administration. I was talking of the days when 
Ministries existed. The significance of this is that the Mussalman 
Minist€r has the knowledge that helpB. Here we are not asking for any 
such thing at all; we only want an officer. My friend, SyedGhulam 
Bhik Nairang, has just said tbat it is only a question of a few hundred 
rupees" and when you are puting taxes upon taxes---a heavy burden was 
imposed only yesterday,-you surely can find this paltry sum of money 
for a community from whom you are expecting a whole-hearted co-opera-
tion to carry on this war. As one of my friends said, we have not got 
the money, but we support you with our blood. When my Ronourabie 
friend was speaking, I thought he had made up his ,mind to concede 
this, but nothing of the kind, and now he asks that the ,Resolution should 
be withdrawn. Eut we are not to be howled out of this House. This is a 
very important matter so far as the Mussalmims are concerned, and it 
is only the Mussalmans who CRn realise the position. There are lots of 
work to be done which require nearly one full year, and if there is a. 
Special Officer, we know whom to approach. If there are any laches on 
his part, we ,can, take him to a.acount, but now no one is l'espcmsible., 
Therefore, my appeal to Government is this that, even at this late stage, 
they should reconsider the position. They have, conceded for six months" 
why not concede for another six· months? 

Sir, I s~pport the R,esob1tion . 

..... vt lIu)uim!lUld' .Atidul GIWll (Tirhul; Division: ha adan)~ 

Sir, when I was at Simla last occasion I entertained great hopes that the' 
Government of ~ndia would do what is proper in,the matter. But I. was 
thunderstruck when 1 heard the statement of· the ·Secretary. }l'erhaps it 
was due to the fact that there was no notiae at that. time'of' this Resolution' 
and Government were doing what was ,proper in the direction, and after 
the receipt' of the notice Government might have changed their intentions. 
However, it is due to thoBe hopes that we refrained from giving a long 
list of grievances. There are so mafiy grievances that a week would not 
be sufficient for a full description of those grievances. It has boon said 
that there are Standing Raj Committee, Port Haj Committees and Pro-
vincial Haj Committees. I see that there are many Honourable colleague!> 
of mine here who are members of the Standing Raj Committee. I know 
also something about members of other Standing Comm'ittees. What 
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power have they been given? They cannot even go out of their own. 
accord to help the Hajis or ,relieve their sufferings during Raj Season at. 
Karachi, Calcutta or Bombay. When the pilgrims assemble in large 
numbers at ports they do not get any shelter and there is none to look 
after them. They have to pass sleepless nights and spend money for days 
together, The Port Raj ComInittee does not look after them. My 
Honourable friend, Sir Abdul Ralim Ghuznavi, has just said that no 
information has yet been given to the Port Haj Committee of Calcutta. 
If these bodies are not even given the necessary information about sailing 
dates, what can we say about the public? I come from Bihar but up 
till now I could not come across the name of the members of the Bihar 
Provincial Raj Committee. As regards lack of work for a whole-time 
officer throughout the year there is ample work and as an instance I .place 
before you the reply I have just received to unstarred question No. 28 
for today: 

"Reporte of the AmirlJoul-Haj are examined by the Port Haj Committe. who 
fDrward to the Government of India their recommendationa. These recommendationa 
are scrutinised by the Government of India and action is taken where this is posaible 
and justified; if they relate to matters of policy, the Standing Haj Committee is COD-
suited before appropriate action is taken. In view of the practice jnat described, 
the report of each Amir-ul-Haj is not separately examined by the Government of 
India and it is not, therefore, p088ible to comply with the Honourable Member's 
request." 

These grievances submitted by each Amir-ul-Raj are not separately 
examined a8 is evident from the reply, may I ask the ono r~bl  the Secre-
tary what would be the case when -the reports of all Amirul Raj differed 
in matters of grievances. However, I want to place before the House 
a few instances of grievances. It is due to the colossal ~ ornn  of the 
department that latrines for the pilgrims at Karachi were constructed 
facing the Ka'aba. When I put the question the matter was gone into. 
The other day a handsome amount was sanctioned for the construction 
of a pilgrims' camp at KBrachi. That was stopped in 1938-89 on account 
of war emergency . If there had been an officer to look after the pilgrims 
comforts the matter would not have ended like that.' There is ample 
money at the disposal of the Government of India as Quarantine fund and 
the Government of India pay a large interest on the said deposits. There 
was no ~stion of economy. The fund ~s separate. 

Kr. PreIldeDt(The Honourable Sir Abdur Rahim): If the Honourable 
Member wants to continue his speech, he cando. so on the next Resolu-
tion day. 

The Assembly then adjourned till Eleven of the Clock on Thursday, the 
7th November, 1940. • 
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